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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 1003 of 2024

IN THE MATTER OF:

SHRIASHOK KUMAR & ANR. e APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. eeeee... RESPONDENT(S)
INDEX
S.No. PARTICULARS PAGE NO.

1. | ADDITIONAL AFFIDAVIT ON BEHALF OF
DISTRICT MAGISTRATE, GHAZIBAD IN
COMPLIANCE OF THE ORDER DT. 22.04.2025
PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL

ANNEXURES

2. COPY OF THE LEASE DEED ANNEXED

HEREWITH AS ANNEXURE A-1

3. COPY OF THE NOC ANNEXED HEREWITH AS

ANNEXURE A-2.




1114

COPY OF THE EC HAS BEEN ANNEXED

HEREWITH AS ANNEXURE A-3

COPY OF THE HYDROLOGICAL STUDY HAS

BEEN ANNEXED HEREWITH AS ANNEXURE

A-4

COPY OF THE NOC HAS BEEN ANNEXED

HEREWITH AS ANNEXURE A-5

COPY OF THE CPCB OBSERVATION HAS

BEEN ANNEXED HEREWITH AS ANNEXURE

A-6

COPY OF THE SCREENSHOT OF DSR

UPLOADING HAS BEEN ANNEXED

HEREWITH AS ANNEXURE A-7

COPY OF THE INSPECTION REPORT HAS

BEEN ANNEXED HEREWITH AS ANNEXURE

A-8

10.

COPY OF THE CHARGESHEET HAS BEEN

ANNEXED HEREWITH AS ANNEXURE A-9

11.

COPY OF THE CHARGESHEET HAS BEEN

ANNEXED HEREWITH AS ANNEXURE A-10
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12.

COPY OF THE CHARGESHEET HAS BEEN

ANNEXED HEREWITH AS ANNEXURE A-11

THROUGH COUNSEL

"

BHANWARPAL SINGH JADON

STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwar09jadon@gmail.com

DATE: 29.04.2025

PLACE: GHAZIABAD

Ph: 9639286572
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IN THE MATTER OF:

MR. ASHOK KUMAR AND ANR

S/O LATE SH DHARAM SINGH
VERSUS

STATE OF UTTAR PRADESH ... RESPONDENT(s)

ADDITIONAL AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE,

GHAZIABAD IN COMPLIANCE OF THE ORDER DT. 22.04.2025

PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL

I, Deepak Meena, aged about 38 years, S/o Shri R.C. Meena, presently posted as

District Magistrate, Ghaziabad, do hereby solemnly affirm and state as under:-

1. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the
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2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

3. That in the present matter, the applicants have alleged that M/s New
Panthar Security Guard Service (herein referred to as the “Project
Proponent”) has got a mining permit/lease for sand mining at Yamuna
riverbed i.e. Gata No. 303 mi, 313 mi, 290 mi, 301mi, 303mi, 304 mi, 314
mi, 297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mij situated at

Khand No. 02, Village-Panchayat, Tehsil-Loni, Ghaziabad, UP.

4. That the present matter was last listed for hearing on 22.04.2025, wherein
the Hon’ble Tribunal:
*0. Additional response may be Jiled by the District Magistrate, Ghaziabad
within one week giving details in respect of measures taken with respect to
illegal mining in accordance with directions given by this Tribunal, in O.A
No. 360/2015 titled as National Green Tribunal Bar Association v. Virender

Singh.”

ey \Llrsuant to the directions issued by the Hon’ble Tribunal in O.A No,
\
N
titled National Green Tribunal Bar Association v. Virender
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(SSMG-2016) and the Enforcement & Monitoring Guidelines for Sand

Mining, 2020 (EMGSM-2020) has been ensured in the following manner:

A. Hon’ble Supreme Court Directions and Environmental
Compliance:

That in pursuance of the judgment rendered by the Hon’ble Supreme
Court of India in the matter of Deepak Kumar vs. State of Haryana &
Ors. (2012) 4 SCC 629, wherein obtaining of Environmental Clearance
(EC) has been made mandatory irrespective of the area of mining lease,

it is respectfully submitted that:
* No sand mining leases in the District of Ghaziabad are being
operated without obtaining prior Environmental Clearance (EC)

and Consent to Operate (CTO) from the corhpetent authorities,

B. Measures to Protect Natural River Flow and Meandering
“All precaution shall be taken to ensure that the water stream flows
unhindered and process of Natural river meandering doesn’t get
affected due to mining activity.”

That the following measures have been adopted to preserve the natural

Lo o
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e It is ensured that the flow of the river remains uninterrupted and
the process of natural meandering is not adversely affected due
to mining activities.

* The Lease Deed/Letter of Intent issued to leaseholders expressly
prohibits any hindrance to the main flow of the river, which is
regularly monitored by the Mining Department and the UPPCB.
A Copy of the lease deed is annexed herewith as ANNEXURE
A-1.

 That in accordance with the observation in the Joint Committee
report and the earlier inspections conducted by the Mining
Department and UPPCB, there was no hindrance found in the

main flow of the river.

C. Protection of Embankments and Safe Distance for Mining
“River mining from outside shall not affect rivers, no mining shall be
permitted in an area up to a wfdth of 100 meters from the active edge of
embankments or distance prescribed by the Irrigation department. ”
* As per the applicable regulations, no mining is permitted within

/.. awidth of 100 meters from the active edge of embankments.

* In fact, a safe distance of 600 meters has been maintained for
- operation of mining leases, and NOC from the Irrigation

' ]5éﬁartment has been duly obtained verifying the above distance.
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A Copy of the NoC has been annexed herewith as ANNEXURE A-

2.

D. Groundwater Protection and Mining Depth Restrictions
“The mining from the area outside river bed shall be permitted subject
to the condition that a safety margin of two meters (2 m) shall be
maintained above the groundwater table while undertaking mining and
no mining operation shall be permissible below this level unless specific
permission is obtained from the Competent Authority. Further, the
mining should not exceed nine-meter (9 m) at any point in time. "
* Mining operations do not exceed a depth of 2.4 mtrs as prescribed
in the Environmental Clearance.
Copy of the EC has been annexed herewith as ANNEXURE A-
3.
That a Hydrological study was conducted by the Project proponent.
That the said report states as under:

/13- Analysis of percolation of water

e mining site is locate at Gata No.303mi ,313mi, 290mi, 301mi, 303,
mi, 297mi, 298mi, 302mi, 311mi, 312mi, 313mi &314mi, Khand
\ i

Va NoOZ Vfllage-Panchayara, Tehsil- Loni, Ghaziabad, U.P. on river
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Yamuna River Bed and ultimate mining depth is 2.40mt. Max. & Min.
elevation is 208mRL & 207mRL with zero level of 205mRL. Many small
pits were dugged in the mining area more than mining depth to check
percolation of water from ground and there no percolation of water
occur; hence mining will not disturb the water level of that area.”

Copy of the Hydrological Study has been annexed herewith as

ANNEXURE A-4.

E. Protection of Biodiversity
“Survey shall be carried out for identifying the stretches having
habitation of freshwater turtles or turtle nesting zones. Similarly,
stretches shall be identified for other species of significant importance
to the river ecosystem. Such stretch with adequate buffer distance shall
be declared as no-mining zone and no mining shall be permitted. The
regulatory authority as defined for granting Environmental Clearance,
while considering the application of issuance of ToR _and/or EC for the
adjacent block (to non-mining zone) of mining shall take due precaution
and impose requisite conditions to safeguard the interest of such species

f importance.”

No such turtle habitation or nesting zones exist in mining sites of
district Ghaziabad and accordingly a NOC has been issued by the

epartment Of Forest for the same.

. \_L9APR 0%
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Copy of the NOC has been annexed herewith as ANNEXURE
A-5

* That the CPCB has also observed in its Joint Committee Report
as under:
"During site visit by joint committee, winter migratory birds
(Common swift br swallows, Sea gulls, Moorhen etc.) were
observed.”

Copy of the observation made by CPCB ANNEXURE A-6.

F. Public Information and Grievance Redressal
“District administration shall provide detailed information on its
website about the sand mines in its district Jor public information, with
an objective to extend all information in public domain so that the
citizens are aware of the mining activities and can also report to the
district administration on any deviation observed. Appropriate
Jfeedback and its redressal m.echam'sm shall also be made operational
The details shall include, but not limited to, lease area, geo coordinates
of lease area and mineable area, Iransport routes, permitted capacity,

regulatory conditions for operation including mining, environmental

hat the updated District Survey Report (DSR-2024) has been

loaded on the District NIC website.

" 29 APR 2005
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* Public feedback was invited by uploading the draft DSR for 30
days, and public hearings were conducted by UPPCB.
Copy of the Screenshot of DSR Uploading is annexed as ANNEXURE
A-7.
e A well-defined grievance redressal system, Integrated
Grievance Redressal System (IGRS) at

hitps://jansunwai.up.nic.in/, is operational with strict timelines

for disposal of complaints.

G. Technological Monitoring and Control of Mineral Movements
"4 website needs to be maintain to track the movement of centralised
sand mining and a Centralised server system should be made to manage
the data related to sand mining across India.”

e The following websites are operational in state of UP managed
centrally by Directorate of Geology and Mining with district
level access to the officials, project proponents etc for End-to-
end computerisation of sand mining operation including online
issuance of letter of Intent, tracking the sand production, e-
Transit pass generation and other incidental operations such as
royalty payment and online penalty deposit: -

a. https://upmines.upsdc.eov.in/

b. https://upmdss.in/

28 1FPR 2005
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c. https://upminemitra.in/

* A Lease Inspection App has been developed by Directorate of
geology & mining, UP for proper collation of inspection reports

of individual leases operational in the district.

H. Installation of Weighbridges and RFID Scanners

‘“ The mineral concession holders  shall maintain electronic
weighbridges at the appropriate location identified by the district
mining officer, in order to ensure that all mined minerals Srom that
particular mine are accounted Jor before the material is dispatched
Sfrom the mine. The weighing bridge shall have the provision of CCTV

camera and all dispatch from the mine shall be accounted o
* Anapproach path is constructed from the lease area to main route
for transportation and the provision for a checkpost consisting of
RFID scanner, PTZ camera and weighbridge duly mentioned in

the Lease deed/ Letter of Intent issued to the leaseholder.
* The weighbridge and RFID scanners are integrated to e-MM]11

generation module on upmines.upsdc.gov.in and data is centrally

managed by Directorate of Geology & Mining, UP through
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* Prompt alerts are generated at upmdss.in portal in case of any
anomaly with loading volume or transportation of mineral
without issuance of e-MM]] with provision of automatic
imposition of penalty.

* That the inspection carried out on 20.01.2025 highlights the
compliance of above provisions in the lease issued to New
panther Security Guard Services at Pachayera Khand -2.

Copy of the Inspection report has been annexed herewith as

ANNEXURE A-8)

I High-Security Transit Permits:
“The mineral movement shall be monitored and controlled through fhe.
use of transit permit with security features Iar:ke printing on IBA
approved MICR papers, Unique bar/QR, fugitive ink background,
invisible ink mark, void pantographs and watermarks papers or through
use of RFID tagged transit pérmz’ts and IT /IT-enabled services. Such
monitoring system shall be created and made operationalised by State
Mining department and district level mining officer shall be responsible

Jor ensuring that all legal and operational mines are connected and

P f'i- A “‘*\Rqawdmg the requisite information on the System. Regular check and
P %
7>
7 = (ioxated report shall be submitted 1o DLTF and uploaded on the
l' 1" lﬁh?\ﬂ.nﬁ. ‘ A,
i g af te.
\\\ # 5 ._;',1 £ ‘
'\;;Q(. Lo AN 209
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e The provision has been duly complied with and all e-MM11
issued from lease sites are printed on High Security Papers with
features such as QR codes for online verification, invisible ink to

prevent tampering etc.

6. REGULAR INSPECTIONS AND PREVENTIVE MEASURES

e That regular inspections are being conducted by the Mining
Department, Uttar Pradesh Pollution Control Board (UPPCB),
Police authorities, and other concerned sub-divisional officers in
a coordinated manner.

* That preventive action is undertaken in accordance with the
relevant provisions of the Mines and Minerals (Development and
Regulation) Act, 1957 ("MMDR Ac%"), the Environment
(Protection) Act, 1686, and in compliance with the orders passed

by the Hon'ble Courts.

7. ENFORCEMENT AND ACTION AGAINST ILLEGAL MINERS:

i.  Surprise Visit on 14.05.2024:

034 the area of Pachaiyra Khand -1 under the jurisdiction of Police

tion Tronica City, during the inspection, two JCB machines, two

O ARTINY
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tractors, and seven trollies were found involved in illegal mining at
the said site. Upon seeing the inspection team, the driver of one of
the JCBs fled toward Delhi, where the machine got stuck in the river
within Delhi territory. That all the vehicles were seized and handed
over to Police Station Tronica City and a FIR No. 025] dated
01.06.2024 was registered against these vehicles. A chargesheet has
been filed in the above FIR on 24.11.2024 and following people has
been made an accused in the above matter:

Vipin S/O OM Prakash R/O Noorpur Khalsa P.S Khekhda Distret
Baghpat, Sanjay S/O Prakash R/O Gram Pachyara P.S Tronica City
District Ghaziabad, Satveer S/O Veedi R/O Gram Pachyara P.S
Tronica City District Ghaziabad , Rajesh S/0 Satpal R/O Gram Nanu
P.S Tronica City District Ghaziabad. The Hon’ble lower court is
requested to punish the accused with appropriate punishment.

Copy of the Chargesheet is annexed herewith as ANNEXURE A9

ii. Surprise Visit on 17.12.2024:

Again a surprise visit was conducted by the officers of the Mining

/]
VR

partment on 17.12.2024 at the said site. That during the said
)

o’

7 InsSRection, it was observed that near Pachaiyra village, on the Delhi-
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damming the Yamuna river. During the visit, one JCB operator
(identity unknown) and one tractor with trolley driver (identity
unknown) escaped taking advantage of the darkness. One tractor
with trolley bearing chassis number MBNBEBDYZLNJ0327,
driven by Rakesh, was caught transporting approximately 14 cubic
meters of ordinary sand illegally. The said vehicle was seized and
handed over to the custody of Police Station Tronica City, and an
FIR No. 0622 dated 17.12.2024 was registered against the said
vehicles and unknown drivers/owners. That a chargesheet has been
filed in the above FIR on 10.04.2025 and one Rakesh S/O Ramesh
Chandra R/O Gram Pachyara P.S Tronica City District Ghaziabad
has been made an accused in the above matter.

Copy of the Chargesheet is annexed herewith as ANNEXURE A- jo

iii.  Surprise Visit on 11.01.2025:

Again on 11.01.2025, the Mining officers conducted a surprise
inspection in the Badarpur-Harampur area. During the inspection,
illegal mining of ordinary sand was found being carried out on the

banks of the Yamuna River near the Delhi-Uttar Pradesh border. Two

20 }, ctors with trolleys were seized at the site and an FIR No. 0016
N :
VN 5
i e O‘HAmte& 11.01.2025 was registered at Police Station Tronica City. That
PRAM it
pavocate |}

IATIAL L«‘; a cﬂﬁjfgesheet has been filed in the above FIR on 25.02.2025 and one

Vo i

2 9 APR 207
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Pradeep Tomar S/O Shyam Singh R/O Shukrbazar Chauhan Patti
Karabalnagar, Delhi has been made an accused in the above

matter.(Chargesheet annexed herewith as ANNEXURE A-l

8. Hence it is clear from the above made submission that in the district of
Ghaziabad the district administration is taking both preventive as well as

punitive measures to curb the menace of illegal sand mining.

9. That the deponent is duty bound to fulfil the obligation which are assigned
under the law and directions passed by this Hon’ble Tribunal. The
Deponent is fully committed to ensure strict adherence to the orders of this
Hon’ble Tribunal and undertakes to faithfully comply with Iany further
directions or instructions that may be issued by this Hon’ble Tribunal,

without demur or delay.

10@%&'&9\%&& present response is Being submitted for the kind perusal of this

{ DRAMOD rduocate
FRA Xdon’bleRijbunal. It is




1130

VERIFICATION 5
Verified at Mq@n this Lg Eiay of April, 2025, that the

contents of the above affidavit from paragraphs 1 to 10 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

2 9 APR 2025

ATTESTE Bt
Ll AeB  Halsd O Fersad ke 374N R Mo

Certified that Documents/Affidavit of Shri.. &—="A qu) k\) ',é)
55 m ” "@\\95717 “

Identified by Shri...,
ur?s

PRAMOD KUMAR SHARMA
Regd. No. 3157, Gevt. of India
Notary Public, Ghaziabad

. 3 APR 2025
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B N --28" 47" 49.56" E--77° 12' 17.52"
C N --28" 47' 39.12" E--77" 12' 19.04"
D' N --28" 47' 39.31" E-77" 12' 14.07"
C N--28" 47" 44.28" E=77 12' 1331
B' N--28" 47' 51.54" E-77° 12 14.35" |
A N --28" 48' 02.62" E-77" 12' 14.05"
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Sowo Suafe (GReR) (Sarferaar weem) fraamae, 2019 @ =¥ ITGA
D IFER 7 wﬁrﬁa}waﬂ#mﬁm

Mowo | geer ad &g g (W0 27 fafx
1. WM a9 | o1 TgRER ﬁ;sa 20%) 82,82,545.00 fo =
2, 01 fawax frea (10%) 41,41,272.00 w7
3 01 ol feea (10%) 34,60,667.00 i o

6,80,605.00 01.01.2022

(s frea)
4 01 B fe  (10%) 41,41,272.00 01.02.2022
5 o1 W fFea (10%) 41,41,272.00 01.03.2022
6 o1 3l fewa  (10%) 41,41,272.00 01.04.2022
7 o1 (10%) 41,41,272.00 01.05.2022
8 01 o fewa  (10%) 41,41,272.00 01.06.2022
01 SeTS W 30 FiawR (a8l g $1e) ¥ &4 D1 99

9. | . [ot s e (10%) 41,41,272.00 01.10.2022

TR Blea) WM af & oF aeRIvAl &1 4Rl 4,14,12,721.00
1 | g @l | o1 o fwm (20%) 91,10,801.00 01.11.2022
2 p 01 feamR frga (10%) 45,55,399.00 01.12.2022
3 o1 wad fFea  (10%) 45,565,399.00 01.01.2023
4 o1 wad fhea  (10%) 45,55,399.00 01.02.2023
5 o1 7rd fdm  (10%) 45,55,399.00 01.03.2023
6 o1 afie fvea  (10%) 45,55,399.00 01.04,2023
7 o1 wE few (10%) 45,55,399.00 01.05.2023
8 01 9 frwa (10%) 45,55,399.00 01.06.2023

01 o8 ¥ 30 fawr (a9t =g o) F @ I 942
9 . | o1 srRER few (10%) 45,55,399.00 01.10.2023
fedra af # <3 gl &1 A 4,55,53,993.00
1 TAg A | 01 R frva (20%) 1,00,21,881.00 01.11.2023
2 01 fewar fwa (10%) 50,10,939.00 01.12.2023
3 o1 W e (10%) 50,10,939.00 01.01.2024
4 01 wead frwa  (10%) 50,10,939.00 01.02.2024
5 01 wid fvwd  (10%) 50,10,939.00 01.03.2024
6 o1 afte fvwd  (10%) 50,10,939.00 01.04.2024
7 o1 7§ fFwd  (10%) 50,10,939.00 01.05.2024
8 o1 9 fFem  (10%) 50,10.939.00 01.06.2024
01 J[eTs ¥ 30 Riarar (quf g o1e) § @A o 4%
9 .| o1 d@EER frwa (10%) 50,10,939.00 01.10.2024
g ad § g gkl a1 A 5,01,09,393.00
g a4 | o1 o frw (20%) 1,10,24,069.00 01.11.2024
2 . o1 Rwr fw (10%) 55,12,033.00 01.12.2024
0~
6/ C'ﬂ””/ n- E \Tﬂ‘“i‘
i kﬁo Yiu‘l‘&
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3 01 ol e (10%) 55,12,033.00 01,01.2025
4 01wyl e (10%) 55,12,033,00 01.02.2025
5 01 wid fvem  (10%) 56,12,033.00 01.03.2025
6 | .| o1 ot Rewr (10%) 56,12,033.00 01.04.2025
7 o1 7§ s (10%) 66,12,033.00 01.05.2025
8 01 o v (10%) 65,12,033.00 01.08.2025
01 G[I§ W 30 RyeHaR (aul g @) § @ @l 4%
9 " | 01 srear R (10%) 55,12,033.00 01.10.2025
el o F A emRm @ anr 6,61,20,333.00
1| dem A | o1 R R (20%) 1,21,26471.00 01.11.2025
2 01 Rwaw fbwd (10%) 60,63,237.00 01.12.2025
3 01 ot frw (10%) 60,63,237.00 01.01.2026
4 01 wRad frwd  (10%) " 60,63,237.00 01.02.2026
5 o1 7 frwm  (10%) 60,63,237.00 01.03.2026
6 o1 3 e (10%) 60,63,237.00 01.04.2026
7 01 7§ fvea (10%) 60,63,237.00 01.05.2026
8 01 9 fwm (10%) 60,63,237.00 01.06.2026
01 SIS W 30 NRR (a9] g BT ¥ @A P 49
8 " 01 araeaR fbed  (10%) 60,63,237.00 01.10.2026
Yo Ay § o SR @1 arT 6,06,32,367.00
BYga dfa au ¥ 39 erNE @1 A | 25,28,28,807.00

@it weXd anfy & g v ¢ g9 T W Sfeeed wfi
N fedl @1 A A e BARRT F AT IR B
fufRa orar dide “08s3, srele @ Td ©1g B eI W
T BITNR & ST PYad FpaT SR T ATl & U i
TRy @l woll S |

W@ &1 W9 R A | a1 9 @ Sriael o i
If TH SURITUAT TF (Presents) &1 ¥al AR Ufawel & 3=
IR TR B 3T Wik B fee e BT A ugear
eRT g W @ WiaR A o o, @ 99 W sEeR @
AR Tou WeR amg a1 e e grr fAfds &R, g
xR S AT F agA B ST Al B, W AT BT
BT |

=3
Rkl SRR

. frgei, geifaeril 3R W@t @ 6T A W uSeT waw fhar

|HAT & : I YeeR SR YW I Giel (AReR) FHawrae
1963 @ frdl fam a1 39 uee @ el weifder e faslt wrd
&

B T PR AT MY WRBR Ycel TG B Fahall & AR ufenyfar
ST BT YUIT: AT SN Siad dx Hall © [ Ufaa™ I8 ©
Ucel 9Aa fFd WM @ qd USCER B S WA dRA @l
WREHRO o1 & oIy IR srawr faar S|

B cquir®d
; ﬁ(’l ]
\r’@,@i p e
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UCCeR UYSe @l WU R AU wrufxdl $Y ger’/ gerit-

UCCER 39 S[UWMYT UF (Joie¥) @ MR W <
WAl BT U8l T 3R IHEH BR g U, 9ad A
B IR TR AT SHS MU gEIfg W) AT JvE |
BV A B HIR (o9 T b Ueer 39 UM B WIS—1 D
s WA T v fRar o) ik 9w T ¥ fed w@wa S
I @ B9 A B TP Bovet A § iR f¥d § Afdrd
BV TN H N AW @ forg O Wy a7 R wee, WA,
o AR ok oy fyr e, ok smemdl smar XU
(conveniences) P IETS FHdT & 3R g1 W&l &, Sl S Eﬁ
# a7 99 W USSR §RT W T B |

ua‘a%mﬁa%wmﬁamaﬁr%waﬁtﬁ:ﬂmﬂ
TR @ o=l : gt Saq oGy @ wwifd a1 SHd WHR
W%Wﬁ%wmmwaﬁﬁﬁﬁ
A ¥ A S W PIE gor, W, G, A, AR TAT I
ot @7, aﬁ?mﬁm—wmmmv‘a‘a’rw
e H, wﬁﬁﬁﬁ%ﬁﬂiﬁwéﬁzﬁwﬁmﬁw

ﬁgaﬁaﬁaﬂ?uﬁsﬂwaﬁéﬁgﬁﬁﬂiﬁ g ar o
TP AIfcd UecaR Bl oRgIgd S §RI 39 Ucc H I
aﬁﬁlﬁ‘ﬂﬁuﬁwmmﬁﬁ@qﬁwﬁmm,ﬁrm
UeeR GHI—HY W fAfad wU # Uod WReR B AlfH B
T H B forg ¢ 3R ydE Wil aid UeeeR WR S @R
J arfe gEsh ol ok Sue wEW H 99e gRT A ar
mﬁ?iﬁﬂlﬁ?ﬁ@'\’?{ﬁﬁq@ﬁ (challenged) frar SR |

stfaRea wrd

. cer faom & ﬁw @ fRi® V¥ UCCHR®G dwpld @

e e BT 3R AL W PR B3 AT B

A 1Y v,
e " kﬁofﬂo ‘1';\
2o 0TP fa®
orem <. 1 oAITHTR ﬂ‘f:ﬁ'ﬂ‘m-'
8 Frafers, My



(7)
mﬁm—%*ﬂ%%%maﬁmﬁww
& ford w4 & @ W 360 &M BT W geEAr R @ ang
IR PTZ W0HOL0H0 ST oM GRd o URe /e B
fAHfoT BT | UEeaR JH 9P U /e TR SROTHOSTZ0SI0
TR W ¥, R wefad @9 geer a9 @ Syl @
gRaE- Bg UYdd UAd died @ WUE ferd by T S-uud
THOTHO—11 WX 3ifha IR PIS HT TTeT Yo 3R YR @ &l
gfaem grfl 3R SH&T FHfd U W WI—I@G I Td 6ad
SH AT ¥U H IFRIET TWT| UCeER Sad PTZ E0¥I0E0d10
DAY 3R AROTHOINME0EI0 HRI gRT P TN gawd RarfeT
Bl B9 W PH 30 oAl T YRR T R Fram-66 & SuSHHl

@ JdE Tfpa e @ gnt Rere @it oM W Sad
RBIFST B SUTT YR |

TecqR YD a8 Pl S—THOTHO—11 wEl faaxvr wfgd iNi
T | YAS dE-l Bl ffd §—gH0TH—11 TR Sfd dR BlS
B TP e W U T qol el Wa A D fod
AROTHONE0LI0 FHR SR AT Fad SHPBT AR BT
IR S W& U9 A qUr H XA | S BT U T B
B T A fEmaei—1963 @ w59 @ Irad R B
HRER 81T |

A U BRa aieRe @ ey feEe 05.09.2019 B
IUTEE H UCCMRG WM & AR e wRodle 7Y
] fREery # venfig duvs Wex # yyad snfefhRrad
geailor gad WTeddR H g<nie fHar SR s<iiew #
Rera diat wefia # 77 Features &7 8191 3Gedd & —

(1)  The Weight bridge devices should use the MQTT protocol to transit
data.

(2)  The Weight bridge devices should transit data over the internal to
LOT inprasuehase in cloud.

UeeeR 03 HIex @ TERIS 3al ofd &R § 9 o &9 &), q
3ifdrep TewTg ¥ @ wfhard T8 B |

YR §RT GRET AFdI & AR @9 Hishar fhar SR |
Rrenfirer gRT fifed gRem &3 # @ 78 fbar srRem |

A @ T gRT W wRE 79, foger anfe wel=t grt @
&1t =2 fvar SR |

Wpd & b <X S8l uRas yua ffa far o, 98t w
@ferell @1 fasa Joa e o

Al UeCTR T gl 7 T yee, wafarr wewdr gy
ST & A1 YSCIR BI YA HHAT I B GRT goT e

Y& PR B qeER| RIReR) se/Er o0 WReR gR Uee]
9IS fbar s \gdar 21 ) r :

Wf ‘ ﬁiﬁolﬂo\ s
P GRS

@
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12.

13.

14.

15.

16.

17,

18.

19.

20.

21.

22,
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8)

W/Wﬁﬂﬁﬁmﬂ;]?1ﬂq'%ﬁ&ﬁwﬁ1ﬁm‘ﬂq§muﬁ
Bl |
Sodo SuEfAST URER Frame 1063 & g 67 & s ufy
B W@ B aifds ufday am ar s gy o ey o
UCCUR®E & W Y B |
"o Sed AT, A0 W gRa uifddor sredr w0 wdte
T gRT uiiRa el &1 urer far s |
el vd wal & Sooiem & uRvmasy afe @18 arg sierar
TR s AR B 8, o g wegef Rmer g
o B U9 afe g9 W # B @ g & a1 S9dT 984
UeeeR g fhar S|
S WRBR 3qa by bR gy afe st /st & a8
FOeE BT sudr Big wd srerdr Ay yemfaa @ o 2
g8 UCCER Pl AR B |
TSR ENI NISY YAl g WRPR R AAd—aAd 1) feffe
BR TG Yo AT ARG} favmT w1 Sodlogwo g frerm @t
BISUSYE (SI0THOTH0) AR STAT fhar SR |
USSR Bl WA &5 W ugh Anf @1 fFmfor W BRAT g e
afe g uer g1 @1 fRarg S fbar oman €, 9 ewe ford
I8 I AR B8
UeeeR Bl Sak Yo¥ Sydfel (IRER) FrummEel 1963 g
FOIRT Td GRTA ARl U9 A SRl @ el @
31ETRET: TSl H_AT BT |
yedeR Wied Ud Rreifhd @b &3 9 aex fhdl ff g |
W BRI TEI B, A1 B "0 STE AT, Ao ISy gk
YIRHROT 3rrar A0 Haed ATAd §RT UIR QL BT Grer
BT |
UeqR fAmmEel 1963 @ fg@—73 & wrewml & st gdadt
I B HeY H TAD 99 GTs, NI, A AR A D
fgda 9wE 9 uua THouH0—12 # Rienfrem) @ik feymea &
&Y PRfed B ARG el yRqa dwm qen fAfifs
Y B IR AR Ugad F # e 89 W) ®0 2,000.00 &
TRA @1 AFfIGR &N deT UedER @ UM Yo, @Ed ucer
faorg & wdl &1 Seetas AMT SRATT | ‘
G B bR b IRF I B I @i/ SuEfie ure
BIT & 1 SHD! I YSSIR ApTel e drafers qem e
;ﬂnaﬁwmm(aono)aﬁmmqﬁﬁwmaﬁ
|
UECTR Bl UeeRd &F ¥ wiie & W e 3 dsiie
“ﬁwmm@qw'ﬁﬁmgﬁ@ﬁs}m
wwaﬁfﬁiﬁraﬂﬁ%wmmwﬁmaﬁaﬁ
GETRIYOT FHRAT BT | ;

Vt'q-oﬂo q@ﬂﬁolﬂo}‘a e

yfeara®
R ey

T A

T, MR
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34,
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wigd &5 # Wl 9 W™ T B g &
@ AT & SRR | T

G Ueel WA & ywEa s ¥ a9 fm ar R ey
faneT g1 el @ fRAwla R a & BRo sy R o
W S aaell 1963 & W 60 & el ghraged s
e SM & wad @ yeer PR frar SR

USCIR ERT & &3 % Ugd A W B &g W g
W | AR @il & uRaed g 6 saeRr @ a9
Blax X &1 iy fhar o @ ) wwfia sraer @
forfa weafa wa=l aifer e &8 @rafer, mimrarg ¥
IR AT AR BN | ) & ffer F g At @ 7 oy
WBR B D3 STRGIAT & 81T |

T ¥ ¥ el T @ e uerd @1 g au v @
foRaa weafd & famr a9 wrt 3 =181 farar SR |

e W ueer &7 @ uRRY & aeR B e W U oM
R S FErEett 1963 & W 60 @ orefld Yfdaga sawx
fad S & yeEa @ ueer R fhar S |

Wgd @99 Ucer & @ HiR B ufoefa d=@Eie a8 =)
#F @ P T8 e o | X9 ufefia a7 d weE 1
ST R AR @ UeeT K AT 1 |l & |

WgHd @9 Ueel &3 & ok Aol 4@ 89 @ gwm A
JceREG YA & Wil Bl 967 & WUl & IJER
IR BT AT BT |

Sovo SuEel (URER) Frammel, 1963 & MaH—34(4) & IER
foeera g1 STAIfRd W Ao # SfewiRaa wdf &1 ure
UeeER B fHaT ST Saedd e |

w Refa dem oRder @ e &g g o= wid o
Rrenferd grT Sfad w9Eh IRl yeeer &) 7y 81|

ffarg fawmT @& u= Wo 2899 /8090w feHid 21.082017 |G
| Ui U3 Ho 1804 /R070W0 faHid 24.082020 [
3R ol & uTe ¥ USeuRe Ay B8R |

a9 f3uTT & 9 Wo 636 /147 i 28.082017 ¥ MG vt &
9ol 8 USSR 9eg 8N |

0 Faled AR B SRY RAG 13012020 @ e #
G el W Anti-Smog Gun THITIT SIHT 1fard 8 |
PIIS—19 & TR § YR WBR T UNH g7 =23 T ey
frc, @t vd ArvRvet o sifart W W e @var @)

vy
4 U/:r L& o[ U
0 \g i
Rrer QO@OM qefreat
R o, T
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XS [P -~

Urd a9 H T Bl geeT qRIRT wo 25,28,28,807.00 (929 9 ¥
0 Pl USCT IR 0 4,14,12,721.00 + ey a8 ¥ 27 Fel ueel
eI W0 4,555399300 + AT I F g F[A TS IR w0
5.01,09,393.00 + =g 9 ¥ T Fol T SRINT W0 551,20,333.00 +
UoH 99 § W g yeer RN %0 6,06,32,367.00) & HE ¥ AT
TN W T R Yob B ger GRIRT $0-30,33,960.00 SIRA 5T

- IN OP36538I8585375T— +qaccd —=="234q46c —=
R YT g AET—IN-UP94105203936034T feH7F—08.10.2021

IN-0FP 3655396218087~ J6ScD-1r \ 4 )
SR AR IS WRBR B e § ST Al AT & | g72) JATE

sﬁm%wﬁmmﬁwmaﬁrgﬁ%ﬁw
Sfeafad fam sk oaf a1 frafee far mr 2
SR YR & U & g ik S aik I

D1 SuReIfy # e, MRwEe gRT swERa—

g TG\J\’ETS\/ Gft st AUV
@%ﬂﬂ‘

72 FUTHT A (Fe )

o1 SuRAfY # yeaR gRI ExeiRd —

TN B o
ek mﬁm""‘ﬁ '
RIS 7 aiftrysy !

E;QL-;% =5'fa i-(_‘{{‘r T‘-.'-'I‘)’,"‘t‘.‘,‘?ﬂm'
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/J %m&mm 1145 A-2

o, T Rech25 R
-\_‘/'
ﬂﬁa. —~—
TR |
ww- YL/ Sov0mo /@ / st/ e 14100

A~ 9 TMRRER ¥Y Standard Operati OP) @ dar @ T e
v G e e 4 o

S~ ISP TAB—2077 / FOSF0-TRAO /202425 /A% 03.10.2024 |
weey,

SR favas s weffa us ewr e TRmamEE &g Standard Operating Procedure
(SOP)$wmﬁwmmﬁm@o@m)$mmwmm
yer 6 O B W § aie @ 2, Rer fawer e 2

M0 G &9 e WA wHa

<o :

1 | UM 9O 8fo, 9 fMo, 10M0, 1110, 12fM0, 13fA0, 17f¥0, 18, 19, | 16.183
Gug—1, TEsid 20f%0, 21f0, 220, 25f0, 26f0, 27f0, 300, 37fA0, 38f, | B0
A aof0, 40ff0, 41, safo, s4ffo, ssfdo, s6fH0, 570,

237f%0, 238fR0, 2390, 240f0

2 | UM =N 3030, 3130, 2900, 301Mo, 303, 304f%0, 314 fAo, | 12.500
Goe—2, qedid 207f%0 . 2080, 302f%0, 311 o, 312 Ao, 313 fo, 314 Ao | 2o
GGl

3 | IM AR, o 181 20
age @ '

4 | U GGG, eI | 282, 283, 284, 246, 247 ¥ 252, 237 W 239, 234, 235, 236, | 7.28 %0
A 240 U 244, 194 W 209, 210 ¥ 212, 182 ¥ 187, 253 fHo,

245, 229, 2280, 213, 214f%0, 233 o, 230 o

SN & WWE Y 39 o[ed @ Wedd AMAw-YoW , 20d0W0 @ UAG WO
670 / |o3iovo / s —4740.2024 ERT QT AT T & T A yafe TRy @ W= A
70 ey @ RRRR goW, 20d90@0 N f® 15102024 B wreig Yy @ T, oA
ST 4 SR @ &5 @ W MeT W ded W 600 Mo B IR A gl W | Swiw
@ &5 @1 R waeer Rufe (@owwoao) § Updation 8 aifa arrafer wwmor @ wegfa
Prfofeg wfe=t @ W & W 2 |

1 STEATRY W@ 2160/ 11—18—11-98-254 /97, faAI® 15.06.1908 (B Wore) H
Pfta wfEM @ g W& & IUed ¥ T Uel SRlyR deey § T A
¥ 600 AR P 0 @ e N TPR FT T B F G JGAT T L |

» Rigr R o WRw gN agw F4 ¥ e e /e el w1 R 6
areel & T &g e fhar S |

3, e dea A G @ RO aed W el o R B A A P i
ST Affd &1 aedd B SEN fHT I B g T B Hed WE U4
Wmﬁmmaﬁiﬁmﬁmﬂunmﬁiﬂﬁmﬂﬁwﬁm
7§ @ g B B [ 39 @IS P A6 /FUC $ A ¥ SBI Account SGLO
Executive Engineer, Head works division Agra canal Okhla New Delhi-110025 D
Q& A T R B
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AT BRIT |
DR R @I B SN A4 A URT B Faeg AEl [ T |

6.
mmﬁmﬁ$mmaﬂwa}gmmgﬂwm

ITA TET BT | .
8. WY ww e A0 IS BRa afvewer (gHosfiodlo) Td A Wt
AT G FHI—w TR R T @ Fidet o1 arurer gilea fear s

9. I Ul Ay o 2024—25 ¥ WS MYETE 8 Standard Operating Procedure
(SOP)H?WNamaﬂmﬁf%{mmwﬁmé(anmmo)a} H Ay 2
SR wfEE ¥ @ e afE & Seomw fBY oM @ Rl (7 78 i
wa: e gash s |
Her T — SRR | . A
il

2T aod
M$H—25

qEe:  /2090%0 / @A/ e / faein—

1. areferor arfa, o wued RiErE @, 3T |
3irgem T Reei—25 @ S99 7

2 RIS IMG<I— GuH, ¥ q99 @UE AR TE,
H0:—670 / HOMHOY=H0 / fa1Tp 17.10.2024 & HH H | /
siferamft affg=r
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State Level Environment Impact“éslment Authority, Uttar Pradesh

To,
Shri Bani Singh,
Salasar Complex, 306 Shankar Vihar Colony,
Kuraishi Aligarh - 202001

Ref. m..,,nzrfz......m.;pmafmmmmnm

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phome : 91-522-2300 541, Fax:91-522-2300 543
E-mail : docuplin@yahoo.com
Wiehaite : www.selaaup com

oate 7 May, 2021

rbed at Gata No. 303 mi, 313 mi,
sﬂmiuuml Khand No.-02 , Villag

Mﬁmmsmm e, (Leased Area: 12.512 ha.).

Dear Sir,

Please refer to your applicationflatters 26-028-2020, 05-09-2020, 09-12-2020, 25-03-2021, 01-04-2021, 13-04-
1021 & 15-04-2021 addressed to the Chairman/Secretary, State Level Environment Impact Assessment Authority [SELAA)
and Director, Directorate of Environment Govt. of UP on the subject as above, The Stale Level Exgert Appraisal
Committee considered the matter in its meetings held on dated 13-04-2021 and SEIAA in its meeting dated 21-05-2021

A presentation was made by the project proponent along with their consultant M/s Globus Environment
Engineering Services. The proponent, through the documents submitted and the presentation made informed the

committee that:-

1. The snvironmental dearance is sought for Sand/Mormum Mining from Yamuna Riverbed at Gata No. 303 mi, 313 mi,
290 mi, 301 mi, 303, 304 mi, 314 mi, 297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi, Xhand No.-02 ,
Village- Panchayara, Tehsil- Loni, Ghazabad, U.P., M/s New Panther Security Guard Service, (Leased Area: 12.512

ha.).

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no. 500/Parya/SEAC/5793/2019, dated

04/11/2020.

3. The public hearing was organized on 01/03/2021. Final EIA report submitted by the project proponent on

19/03/2021
4. Salient features of the project as submitted by the project proponent:
1. On-line proposal Mo, SIASUP /MIN/55952,/7020
2File no. allotted by SEIAA, UP 5793
2ToR Vide Letter No. S00/ParyafSEACSST793/2019, Dated: 04.11.2020 by SEIAA, ULP.

3. Name of Proponent

M/'s New Panther Security Guard Service
ShriBani Singh 5/o ShriRaghunath Singh

4Full corespondence address of preponent and
maobile no.

Rfo- Salasar Complex, 306, Shankar Vihar Colony,
Kuraishi, Aligarh - 202001

5. Name of Project

“Sand/ Maram Mining”

6. Name of River

Yamuna River

A-3

1. Project location (Plot/Xhasra/Gata No.)

Gata No. 303 mi, 313 mi, 290 mi, 301 mi, 303, 304 mi, 314 mi,
297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi

8. Name of Minor Mineral River Bed Material (Sand/Moram)
9, Schadule (& per EIA natification 2006) 1ali

10. Category of Project Bi1)

11. Sanctioned Lease Area (in Ha.) Total Lease Area: 12512 Ha

12. Mineable Area {in Ha.) B.512 Ha

13. Project Status

State Govt. has given its consent vide letter no. 993/&T/5-

) 2020, RARE- 23/08/2020 for the
exploitation of Sand/Morrum fuLa period of five years.

14, Zero level mRL

205 mRL

| 15, Max. & Min mAL within lease area

Higheit: 208 mALE Lowest: 207 mRL

16 Pillar Coordinates [Verified by DMO)

Sanction Lease Area Co-ordinate

__Latitude [N) LunmtudE.{El
28°48'1L.02°N TM1219.63°
 I84749.56°N TT1217.52°E
28°47'39.12°N T 1I00E
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D 28%47'39.35°N THI2'13.26°E
E 28°4T'48.74°N TTiZ10.86"E |
F 28°4B'2.80°N TTIZ1B01E
Waorkable Area
A 28°48'1.02°N TTiY19.63"E
B 28°47'49.56"N TT121752%
€ 28°47°'39.12°N TT1219.047E
0 28°47'39.39°N TT12'1495°E
[ oy 2B"4T'43.86°N 77°12'15.30°E
B 28°a7'52.33'M 7712'18.05"E
[y 28°48'0.94°N Trr12'13.99°E
i Nen- Workable Area
A' Z848'0.04"N T 1'18.99"E
B 28°47'52.33"N 7111805
[ o 28°47'43.86°N IT1215.30°E
2 28747'39.39°N TTIT1495°E
n 28°47"39.35°N Tr12'13.06%E
E 28°47MR. 74N 777 12'10.86°E
F Z8"48'2 BO"N I7123.01°E
17. Total Geological Reserves 411544 m" -
1B. Total Mineable Reserves 1,77,736.8m per annum o
20. Proposed Production/year 2,50,240m"
21. Sanctioned Period of Mine lease Five years U
22. Producticn of mine/day £83.60 m‘ Jday
23. Method of Mining Opencast semi-mechanized
24. No, of Working days _ 260 Days —
25. Working hoursfday = 8 -10 hours/day -]
| 26. No. Of Workers L 59 Manpower . — =
27. No, chvelacies sovenientydyy 34 Units [Assumed Loading Capacily: 20 m fUnit)
| 28. Typaaf Land Tl State Government Land -
| 29, Uitimate Depth of Mining 240m .
33, Nearsst metalled road from site Panchayara - Mavikala Road is 750 m_ Easl e |
31. Water Reguirement Source Furpose Detail Avg. Demand
fDaylin KLD)
Portable | Drinking @15 59 waorkers x 15 0.885 KLD
Tanker lped/worke Ipcd = 885 Lit/day
Land 625 Trees x 25 1.582 X100
reclamation/plantation | l/day
B2.5Lit/Tree = 1562.5 Lit/ulay
Dust suppression @1 Haul Road Area = 8BR1 KD
LitfSg.m (750 m Length x 7
[vwice in a day) m Width = 4305
m2)x 1 1/5q.m
= 4305 Lit/day x 2
8610 Lit/day =
‘ Total ol 1L.057 KLD
1110 KLE)
32 Name of QC Accredited Consuftant | GLOSUS ENVIRONMENT ENGINEERING SERVICES
with QCI No. and pericd of validity. Certificate No. NABET/EIA/1821/1A0034, Valid Till Aprit 03/2021
33 Any litigation pending against the | No
project or hand in any court - R e ——
'35, Details of 500 m Cluster Map B Cluster certificare Issues by DMO (Mining Section), Ghariabad. Letter No.
f certificate issued by Mining Offices | 1 !.l_zr_Ef_‘iﬁﬁ?E pavn T -07.08-2020 — =
| 7% Detalls_of Mining tease Area in | Sanctionsd Laage+ 1251212
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b¢ For Proposed Sand/Morrum Mining from Yamuna Rives

IS i, 3] ni; 290 mi, 301 mi, 303, 304 mi

297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 313 mi, §] 'f E !ﬂ Village- Panchayera, Tahsl- Lont, Ganatad P
N Panther sacurily buafy S8nace, Weatad Area: 14, L]
Approved Mining Plan ‘WorkableAreaof thelease 8.512 Ha
Arga under, S5SMMG 2016 0.2190 Ha
Area under Safety Zone 1.2449 Ha
Area under Active Walter 2535 Ha
Channel
36. Details of Lease Area in approved DSR_ | Approved DSR,Ghaziabad : Page No-54, Table No-15, Sr. No-2
37, Total Cost of Project Rs. 116,45 Lakhs
38. Proposed CER Cost Rs. 2.33 Lakhs {2% of the total Project Cost)
33. Proposed EMP Cost Rs. 21.57 Lakhs
40, Length and breadih of Haul Road Haulage Road Length 750 m & Haulage Road Width 7 m
41. No. of Trees to be Planted 625 Trees
5. The mining would be restricted to unsaturated zone only above the phreatic water table and will not intersect the

6.

7.
8

ground water table at any point of tme.

The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile 20ne such
-as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.
The project proposal falls under category—1{a) of EIA Notification, 2006 {as amended).
Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 13-04-2021 on the

above said gmjaq. the State Level Environment Impact Assessment Authority meetings held on 21-05-2021 has decided
to grant the Environmental Clearance to the title project for collection of 2,50,240 m’fannum Is proposed lease area
12.512 ha subifect 1o effective implementation of the following General Conditions and specific conditions:

General Conditions:

1.

2,
3

10,
11,
12,

14,

15.

1b.

17.

This environmental cdearance is subject 1o allotment of mining lease in favour of project proponent by District
Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process and or mining
technology, modernization and scope of working shall again require prior Environmental Clearance as per the
provisions of ELA Notification, 2006 {as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of Mining/Revenue
department prior to starting of mining operations. Such site plan, duly verified by competent authority along-with
copy of the Environmental Clearance letter will be displayed on a hoarding/board at the site. A copy of site plan
will'slso be submitted to SEIAA within a period of 02 menths.

Mining and loading shall be done only within day hours time.

Mo mining shall be carried out in the safety zone of any bridge andfor embankment.

It shall be ensured that standards related to amblent air quality/effluent as prescribed by the Ministry of
Environment & Forests are strictly complied with. Water sprinklers and other dust control majors should be
applied to take-care of dust generated during mining operation. Sprinkiing of water on haul roads to control dust
will b2 ensured by the project proponent.

All necessary statutory clearances shall be oblained before start of mining operations. IF this condition is violated,
the dearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places,

Na tree-felling will be done in the leased area, except only with the permission of Forest Department.

Mo wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil characterstics
of the river bed /basin, where mining is camried pul.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velodity and flow pattern
of the river water significantly.

It shall be ensured that there s no fauna dependant on the river bed or areas close to mining for its nesting. A
report on the same, vetted by the competent authority shall be submitted to the RO, BCB and SEIAA within 02
months.

Primary survey-of flora and fauna shall be camed out and data shall be submitted to the RD, PCB and SEIAA within
st months.

Hydro-geological study shall be carried out by a reputed organization/institute within zix months and estahlish
that mining in the ssld area will not adversely affect the ground water regime. The report shall be submitted to
the RO, PCB and SEIAA within six months. In case adverse Impact Is observed fanticipated, mining shall not be

carried out.
T lution due to mining shall be made so that the

Adeguate protection against dust and ol ' *ﬂ

hahitatians [if any) close by the leate ar e e ected. The status of impiementation of measures
=

=
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18,

19.

21

23

24,

27,

28,

31.

L .8

33

34.

35,

ir.

38,
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taken shall be reported to the RO, UPPCE and SEIAA and this activity should be completed before the start of sand
mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures which can help in
improving the quality of life of economically weaker section of sodety. income generating projects/tools such as
development of fodder farm, fruit bearing orchards, vocational training etc. can form a part of such program me.
The project proponent shall provide separate budget for community dévelopment activities and income
generating programmes.

Gresn cover development shall be carried out following CPCE guidelines including sefection of plant species and in
comultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top sofl, if any, and the top soll should be utilized for green
coverftree plantation.

Dispensary facilities for first-aid shall be provided at sita.

An Ervironmental Audit should be annually carried out dring the operational phase and submitted to the SELAA
The District Mining Officer should quarterly monitor compliance of the stipulated 'conditions. The project
proponent will extend Ffull cooperation to the District Mining Officer by furnishing the requisite
data/finformation/monitoring reports. In case of any violations of stipulated condithons the District Mining Officer
will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard & soft copies) to the SEIAA,
the District Officer and the respective Regicnal Office of the State Pollution Control Board by 1st June and 1st
December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parisad/ Municipal
Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks [/ tractors with tarpaulin or other suitable
mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging into water
bodies the treated effiuent showid conform to the standards prescribed by MoEF/CPCB.

Measures shall be taken for control of noise level to the fimits presoribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining activities.
Maintenance of Village roads through which transportation of minor minerals ks to be undertaken, shall be
carried-out by the project proponent regulariy at his own expences.

Measure for prevention & control of soll erosion and management of silt shall be undertaken. Protection of
dumps against erosion, il any, shall be carried-out with geo textile matting or other suitable material.

Under corporate social responsibility 2 sum of 5% of the total project cost or total income whichever is higher is to
be earmarked for 1otal lease period. 1t budget is 1o be separately maintained. CER component shall be prepared
based on need of local habitant. Income generating measurss which can help in upliftiment of poor section of
soclety, consistent with the wraditional sidlls of the people shall be identified. The programme can include
activities such as development of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc
Possibility for adopting nearest three villages shall be explored and details of civic amenities such as roads,
drinking water etc proposed to be provided at the project proponent’s expenses shall be submitted within 02
months from the date of issuance of Erwironment Clearance.

The funds earmarked for environmental protéction measures should be kept in separate account and should not
be diverted for other purpose. Year wise expenditure should be reported to the Ministry of Emdronment and
Forests and its Regional Office located at Lucknow, SELAA, LLP and UPPCE.

Action plan with respect to suggestion/improvement and recommendations made and agreed during Public
Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCE and SEIAA within 02
months.

Environmental clearance is subject 10 obtalning clearance under the Wildiife (Protection) Act, 1972 from the
competent authority, if applicable 1o this project

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the observations so
made, if turtle nesting is observed, necessany safeguard measures shall be taken In consultation with the State
Wildlife Department. For the purpose, awareness shall be created amongst the workers about the nesting sites so
that such sites, If any, are identified by the workers during operations of the mine for taking required safaguard
measufes. n this regards the safety notified 2ene thould be left <o that the habitat/nesting area is undisturbed.
The project proponent shall undertake adeguate safeguard measures during extraction of river bed matenal and
ensure that due to this activity the hydro geclogical regime of the surrounding area shall not be affected.

The project proponent shall obtzin necessary prior pefrmsﬂun nr the competent Authorities for withdrawal of
reqguisite quantity of water (surface water and groundwal

.....
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3%.  Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with the State
Pallution Control Board. it shall be ensured that there is no leakage of oil and grease in the river from the vehicles
used for transportation.

40. Vehicular emissions shall be kept under control and regularly monitored. The vehides carrying the mineral shall
not be overloaded.

41.  Provision shall be made for the housing of construction labour within the site with all necessary infrastructure
and facilities such as fuel for cooking. mobile toilets, mobile STP, safe drinking water, medical health care, criche
ete. [MoEF circular Dated : 22-09-2008 regarding stipulation of condition to improve the living conditions of
construction iabour at site).

4. Personnel working in dusty areas should wear protective respiratory devices and they should also be provided
with adequate training and information on safety and health aspects. Dccupational health surveillance program of
the warkess should be undertaken periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed

43. A copy of the clearance letter shall be sent by the proponent to concemed Panchayat, Zila Parishad/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom suggéstions/ representations; if any, were
received while processing the proposal. The dearance letter shail also be put on the website of the Company by
the proponent.

44.  The environmental statement for each finangal year ending 31st March in Form-V as is mandated to be submitted
by the project proponent to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subtequently, shall also be put on the website of the company along with
the status of compliance of environmental clearance conditions and shall also be sent to the Reglonal Office of the
Ministry of Emvironment and Forests; Lucknow by e-mall.

45, The green cover development/tree plantation i to be done in an area equivalent to 20% of the total leased area
gither-on river bank or along road side {Avenue Plantation].

46. Debris from the nver bed will be collecied and stored at secured place and may be utifized for strengthen the
embankment.

47.  Safety measures to be taken for the safety of the people working at the mine lease area should be given, which
would also indlude measure for treatment of bite of polsonous reptile/insect like snake.

48. Perlodical and Annual medical checkup of workers as per Mines Act and they should be covered under ES| as per
rufe.

Specific Conditions

1. Directions/suggestions given during public hearing and commitment made by the p-rnpct proponent should be
strictly compliad.

T 1. The project proponent shall obtain the forest dearance and permission of Central and State Governmeant as per
law under the provisions of Forest {conservation] Act, 1980 before the start of work.

3, The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any
other area which may have been disturbed due to their mining activities and restore the land to a condition
which is fit for growth of fodder, flora fauna etc.

4, If the proposed project is situated in notified area of ground water extraction, where creation of new wells for
ground water extraction is not allowed, requirement of fresh water shall be met from alternate water sources
other than ground water or legally valid source and permission from the competent authority shall be obtained
1o use it.

5. At the time of operation, project proponent will comply with all the guidelines issued by Government of
India/State Govi./District Administration related to Covid-19.

6. Environment management in according to environmental status and impact of the project

7. Selection of plants for green belt should be on the basis of poflution removal index.

B. No mining acthvity should be carried out in-stream channal as per SSMMG, 2016,

9. Pakka motorable haul road to be maintained by the project proponent.

10. A separate Epvironmental Management Cell with suitable qualified persennal shall be set-up undsr the control
of a Senior Executive, who will report directly to the Head of the Organization.

11. Permission from the competent authority regarding evacuation route should be taken.

12, Project proponent should ensure survival of tras saplings. Mortality should be replaced from time to time.

13, Sjte Pit photographs should be submitted with date, time and paint-coordinate within 15 days.

14, One month monitoring report of the area for air quality, water quality, Noise level. Besides flora & fauna should
be examined twice a week and be submitted within 45 days for a récord.

18, Provision for cylinder to workers should be made for cooking.

16. The capacity of trucks/tractor for loading purpose be in tonnes as per Transport Department applicable
norms and standard fixed by the Government.
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Provide suitable mask to the workers.

Approach road kaccha is io be made motarable and tree saplings 1o be plantad on beth sides of the road,
indigencus plants should be planted according to CPCB guidelines and in consultation with focal Divisional
Forest Officer,

. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a GO-MABET

accredited consultant, and the District Mines Dificer.

. Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.
Mining should be done by Bar scalping methods extraction {typicalty 0.3 -0.6 m or 1 - 2 ft) as per sustainable
sand mining management guidelines 2016.

. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.
. Corporate Environmental Responsibility (CER] plan shall be prepared by the project proponent and the details

of the various heads of expenditure to be submitted as per the guideiines provided in the recent CER
notification No. 22-65/2017-1A.11 dated I]lfﬂﬁ-ﬂﬂlﬂ

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to the
regudar/temporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate of
Environmaent along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of natural
surface water bodies of the nearby areas may be considered as one of the activity in CERL

The excavated mining material should be carried and transported in such a way that no obstruction to the free
flow of water takes place. Suitable measure should be taken and detads to be provided to concern Department
Width of the haul road shall be more than & meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is lower than
the approved rate of production, then the mining activity / production levels shall be decreased [ stoppad
accordingly till the replenishment is completed. _ :

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of National park/
Sanctuary prior permission of statuary committee of National board for wild life under the provision of Wildlife
(Pratection] Act, 1972 shall be obtained before commencement of work.

if in future this lease area becomes part of cluster of equal to or more than 25 ha. then additional conditions
bazed on the EIA chall ba imposed. The lease holder shall mandatorily follow cluster conditions atherwise it will
amount to violation of E.C. conditions. if the certificate related to duster provided by the competent authority
is-found false or incorrect then punitive actions as per law shall be initiated against the autharity issuing the
cluster certificate.

The Environmiental clearance will be co-terminus with the mining lease period.

. Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from Mational Board Wild Life

(NBWL) even if the eco-sensitive zone is not earmarked.
To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive mining
should be done as per sustainable sand mining management guidelines 2016.

. Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining Officer/NHAI and

should be submitted to SEIAA/SEAC, Secretariat as sarliest

In case it has been found that the E.C. obtained by providing incorrect information, submitting that the distance
between the two adjoining mines is greater than 500mt and area is less than 25ha, but factually the distance is
less than 500 mt and the mine is located in duster of area equal or more than 25ha, the E.C Issued will stand
revoked.

The praject proponent shall in 2 years conduct detailed replenishment study duly authenticated by a QCI-NABET
accredited consultant, and the District Mines Officer which shall form the basis for midterm review of
conditions of Environmental Clearance.

The mining work will be open-cast and manual/seml mechanized (subject to order of Hon'ble NGT/Hon'ble
Courts {s)). Heavy machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-ever is less,
shall be left en both the banks of precise area to control and avoid erosion of river bank. The mining Is confined
to extraction of sand/moram from the river bank onby.

The project proponent shall undertake adequate safeguard measures during extraction of river bank matearial
and ensure that due to this activity the hydro-geolegical regime of the surrounding area shall not be affected.
The project proponent shall adhere ta mining in conformity to plan submitted for the mine lease conditions and
the Rules prescrited in this regard clearly showing the npwork zane In the mine lease | 2. the distance from the
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required/prescribed/fidentified under law. Incase of violation,

bank of river to be left un-worked (Non mining area), distance from the bridges etc it shall b2 ensured that no
mining shall be carried out during the monsoon season.

. The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the provision

thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also provid adequate
training and information on safety and health aipects. Periodical medical examination of the workers engaged
in the project shall be carried out and records maintained. For the purpose, schedule of health examination of
the workers should be drawn and foliowed accordingly.

The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact zone shall be
monitored periodically. Further, guality of discharged water if any shall also be monitored [(TDS, DO, pH, Fecal
Coliform and Total Suspended Sofids [T55]].

Effective safeguard measures, such as regular water sprinkiing shall be carried out in critical areas prone to air
pollution and having high levels of particulate matteér such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads.

it should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the Central
Pallution Control Board in this regard.

The extended mining scheme will be submitted by the proponent befare expiry of present mining plan.
Four-ambient air guality-monitoring stations should be sstablished in the core zone as well as in the buffer zone
for monitoring PM10, PM2.5, 502 and MOx Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in consultation with the State Pollution Control Board.

Common road for transportation of mineral s to be maintained collectively. Total cost will be shared/worked
out on the basis of lgase area among users.

Proponent will provide adequate sanitary fadility in the form of mobile toilets to the labours engaged for the
project work.

Solid waste material viz., guikha pouchs, plastic bags, glasses etc. to be generated during project activity will be
separately storage in bins and managed as per Solid Waste Management rules.

Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.

. Natural/customary paths used by villagers shouid not be obstructed at any time by the activities proposed

under the project

Digital processing of the entire lease area In the disirict using remote sensing technigue should be done
regularly once in three years for monitoring the change of river course by Directorate of Geology and Mining,
Govt. of Uttar Pradesh. The record of such study to be maintained and report be submittad to Reglonal office of
MoEF, SEIAA, U.P. and UPPCAE.

A copy of cdearance letter will be marked to concerned Panchayat / local NGO, if any, from whom suggestion /
reprasentation has baen received while processing the proposal. The dearance letter shall also be put on the
wehsite of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional office, District Industry
Centre and Collector’s office/Tehsiidar’s Office for 30 days.

The project authorities shall advertise at [east in two local newspapers widely circulated, one of which shall be
in the vernacular language of the locality concemned, within 7 days of the issue of the dearance letter informing
that the project has been accorded enwvironmental clearance and ‘a copy of the dearance letter is available with
the State Polluticn Control Board and also at weh site of the SEIAA at hitpy//www.sciaaup.in and a copy of the
same shall be forwarded 1o the Regional Office of the Ministry located in Lucknow, CPCB, State PCB.

The MoEF/SEIAA or any other compelent authority may alter/modify the above conditions or stipulate any
further condition In the Interest of environment protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action under the provisions of
Environment {Protection) Act, 1986,

Any appeal dgainst this environmental clearance shall lie with the National Geeen Tribunal, if prefemed, within a
period of 30 days as prescribed under Section 11 of the National Environment Appellate Authority Act, 1997.
Waste water from potable use be collected and reused for sprinkling.

During the school opening and closing time vehicle movement will be restricted.

. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from river bank. A

condition can be imposed that mining will ba done from river activities from river bank.
You shall alse ensure that the proposed site 5. not a part of ‘any no-development Tone as
pesmission shall automatically deem to be cancelled.

\% Page 7of 8
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Alsg, in the event of any dispute on ownership or land use of the proposed site; this dearance shall automatically deem
to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within-a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, Z010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution] Act, 1974, the Air {Prevention & Control of Pollution] Act, 1981, the Emvironment (Protection) Act.
1886 and the Public Liability Insurance Act, 1991 along-with their amendments and rules made there under and also any
other orders passed by the Hon'ble Courts of Law relating to the subject matier,

The project proponent will have to submit approved plans and proposals incorporating the conditions specified
in the Environmental Clearance within 03 months of issuance of this clearance. The SEIAA/MoEF reserves the right to
revoke the environmental clearance, if conditions stipulated are not implemented to the satisfaction of SEIAA/MoEE.
SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.

This is to requett you to take further necessary action in matter as per provisions of Gazette Notification No.
5.0. 1533(E} dated 14/09/2006, as amended and send regular compliance reports to the authnﬁw as prescribed in the
aforesaid notification.

f. No...... 7 19 Dated: As above
Qﬂhhﬁmﬁnmﬂmﬂﬂﬁ

1. The Principal Secretary, Environment, U.P. Govl., Lucknow.

2. Advisor, IA Division, Ministry of Environmant, Forests & Climate Change, Govt. of india, Indira Paryavaran
Bhawan, jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, Sth Floor, Sector-H, Aligan|, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Ehand, Gomiti
MNagar, Lucknow.,

5, District Magistrate, Ghatiabad, U.P.

6. Director, Department of Geology & Mining, U.P. Lucknow.

7. Copy for Web Master/Guard file.

[Ashish Tiwari)
Membar Secratary, SELAA
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HYDRO-GEOLOGICAL
REPORT

of

Sand/Morrum Mining from Yamuna Riverbed
At

Gata No.303mi ,313mi, 290mi, 301mi, 303,
304mi,3 14mi,297mi,298mi, 302mi, 3 11mi, 3 12mi,
313mi&314mi Khand No.-02,
Village-Panchayara, Tehsil-Loni, Ghaziabad, U.P.,

s TOTAL AREA
WORKEBLE AREA

M/s New Panther Security Guard Service
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1-Introduction

Ground water is a precious and the most widely distributed resource of the earth and unlike
any other mineral resource, it gets its annual replenishment from the meteoric precipitation.
The world’s total water resources are estimated at 1.37 x 108 million ha-m. Of these global
water resources about 97.2% is salt water mainly in oceans, and only 2.8% is available as
fresh water at any time on the planet earth. Out of this 2.8%, about 2.2% is available as
surface water and 0.6% as ground water.

Even out of this 2.2% of surface water, 2.15% is fresh water in glaciers and icecaps and only
of the order of 0.01% (1.36 x 104 M ha-m) is available in lakes and reservoirs, and 0.0001%
in streams; the remaining being in other forms -0.001% as water vapour in atmosphere, and
0.002% as soil moisture in the top 0.6 m. Out of 0.6% of stored ground water, only about
0.3% (41.1 x 104 M ha-m) can be economically extracted with the present drilling technology,
the remaining being unavailable as it is situated below a depth of 800 m.

Thus, ground water is the largest source of fresh water on the planet excluding the polar
icecaps and glaciers. The amount of ground water within 800 m from the ground surface is
over 30 times the amount in all fresh water lakes and reservoirs, and about 3000 times the
amount in stream channels, at any one time.

At present nearly one fifth of all the water used in the world is obtained from ground water
resources. Agriculture is the greatest user of water accounting for 80% of all consumption. It
takes, roughly speaking, 1000 tons of water to grow one ton of grain and 2000 tons to grow
one ton of rice. Animal husbandry and fisheries all require abundant water. Some 15% of
world’s crop land is irrigated. The present irrigated area in India is 60 million hectares (M ha)
of which about 40% is from ground water. Surface water and ground water may be viewed
as two different forms of occurrence of the same total water resources. Tubewell schemes
may be integrated with the canal irrigation schemes (composite irrigation) by suitably
spacing them along a line in between the distributary and the drainage line and so designing

that the subsoil water level is kept steady at a desired level.
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The tubewells intercept the canal seepage and serve as an anti-water logging measure and

enable the benefit of irrigation facilities to be spread to wider areas. Supplemental ground
water irrigation is proposed to be introduced in the command areas of a number of major
irrigation systems like the Yamuna canal, the Cauvery and the Krishna deltas to enable
intensive agricultural development.

2-Location

District Ghaziabad is situated in the middle of Ganga-Yamuna doab and spreads over 1966
sq Km. It is bounded by longitude 770 12' 780 13' latitude 280 26' 280 2.0 RAINFALL &
CLIMATE 54' and is underlain by Quaternary sediments. The district is administratively
divided into 4 tehsil and is further divided into 8 development blocks. Ghaziabad is drained
by river Yamuna and Ganga and their tributaries namely Hindon and Kali, Minor
distributaries of Kali Nadi being Hawa drain Chhoiya Nala and Chhoiya Nadi. The irrigation
in major part of the district is by means of minor irrigation structures such as tubewells
capacity wells and surface irrigation system i.e. canals. Upper Ganga canal and its tributaries
irrigate western part of the district and Anup Shalon branch of upper Ganga Canal irrigate

eastern part of the district. Hapur and Loni block are practically devoid or surface irrigation.

Geographical Area (Sq. Km.) 488 km?
Number of Tehsil/Block Tehsil 4 / Block 8
Number of Panchayat/Villages Panchayat 73 / Vill. 580
Population 3,343,334
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Figure-1.Map of district Ghaziabad

3- Project site

The mining site is locate at Gata No.303mi ,313mi, 290mi, 301mi, 303, 304mi, 314mi,297mi,
298mi, 302mi, 311mi, 312mi, 313mi &314mi, Khand No.-02, Village-Panchayara, Tehsil-Loni,
Ghaziabad, U.P., on river Yamuna River Bed.

Figure-2 Project Site showing Total area & Workable Area

e TOTAL AREA
WORKEBLE AREA

Google Earth
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4-Physiographic divisions

The Ghaziabad district in Uttar Pradesh, India, is situated within the Ganga-Yamuna Doab,
meaning it lies between the Ganges and Yamuna rivers, presenting a mostly flat plain
topography with the Hindon river flowing through it, dividing the area into "Cis Hindon" (east
of Hindon) and "Trans Hindon" (west of Hindon) regions; the land is primarily composed of
alluvial deposits and can be further categorized into older alluvial plains, older floodplains,

and active floodplains depending on proximity to the river bank.

Figure -3. Map of Ganga Basin

rpTE =goe [ vad oA espUE T UTE  zegUe A 9ITE

GANGA BASIN

NOYN

930

CHINA

NEPAL

B

A®

Legend

FF sue capas

Forocast Staton

& GD

GoE
GO
GOosSQ

DaniWernBavagy e lrtenitondd Boundary

@  CExOn0
Carcia Offcm
A Omsonal Ofce
e Rovey
—— Basn Bounsary
S SHR) EMAVIRY

Wl

Yoo anden

T
P ]

N

YN

230N
BANGLADISH

00w

2 Gow

2gen

AR
AT

5-Climate and Rainfall

The rainfall in the area is mainly due to southwest monsoon and nearly 80 to 85% of the
annual rains occurs between July and September. Remaining 15% to 20% rain is distributed
unevenly, some times rain also occurs between January and March. The normal Annual

rainfall of the district has been reported to be 731 mm based on data from 1901 to 1970.

4
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There is a large variation in rainfall in space and time. The district is endowed with typical

climate with extremes in summer as in winters. The mercury shoots up to 40°C or even more
during peak summer and dips to less than 5°C during the month of January. Winter spans
from mid of November to mid of February. Summer months are April to middle of June which
ends with onset of monsoon.

6-Topography

The topography of Ghaziabad district in Uttar Pradesh, India is primarily a flat plain, situated
within the Ganga-Yamuna Doab, characterized by the presence of older alluvial plains, older
flood plains, and active flood plains, with the Hindon River being a major drainage feature,
and the Yamuna River forming its western boundary, marking a distinct border with Delhi; the
land is generally flat with slight variations in elevation due to the river systems and their
associated floodplains. Average elevation of district is 216m with range of 198-243m for

minimum to maximum.

Figure-4 Elevation map of Ghaziabad district

Elevation database | Elavation AP | Esr
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7-Geomorphology

The entire district of Ghaziabad forms the part of Ganga-Yamuna doab, eastern boundary is
marked by Ganga river and the river Yamuna defines the western boundaries. The area
represents almost a monotonous flat plain dissected by drainage of different order.
Ghaziabad town is situated almost in the old flood plain of river Hindon. Morphologically, the
area can be divided into 3 morpho units viz a viz (i) older Alluvial Plain (ii) Older Flood Plain
and (iii) Active Flood Plain. The banks of rivers are steep and ravinous. The older alluvium
occupies the entire upland and interfluve area occurring between major drainage ways i.e.
Yamuna and Hindon and Hindon and Ganga.

8-Land use / land cover

The predominant land use is agriculture, occupying the largest area, with built-up areas
concentrated mostly in the western part of the district, constituting the second highest land
use category; open land makes up a smaller portion, while water bodies represent a very
small percentage of the total land area; overall, agriculture and built-up areas take up the
majority of the land in Ghaziabad district. The LULC map shows the change in LULC pattern
from 2000-2020.
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Figure-5 LULC map shows the change in LULC pattern from 2000-2020.
9-Soil
The development of soils in the district can be ascertained to different erosional and
depositional agencies. Different morphological units have been bestowed with different types
of soils. The soil range from pure sand to stiff clays, with combinations of these two extreme
litho units. The pure sand is called Bhur. Clay is called Matiyar. When the sand is mixed with

clay in equal proportion the soil may be termed as Dumat or loam a good agricultural soil.
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10-Hydrogeology

Regionally the eastern half of the district forms part of Ganga alluvial plain where as its western
part in close proximity of Hindon and Yamuna rivers represents marginal alluvial plain
Tectonically the alluvial plain of Ganga basin represents a structural trough (Fore deep) or
down wrap of earth crust. The Original of which is correlated to plate tectonic and Himalayan
uplift. The area is underlain by quaternary sediments, there thickness increase from west to
east and also towards north east. As per available subsurface alluvium in the district varies
from 115 m to 450 m. In Hindon Yamuna doab, the thickness of quaternary sediments including
alluvial deposit varies from 300 m the north to 115 m in the central part of the Western side
of Hindon river.On the basis of exploratory drilling carried out in the area Annexure-| three tier
aquifer system has been identified down to a depth of 450 mbgl. The first aquifer system
extends down to a depth of 125 mbgl and extends down to 200 mbgl in north part of the
district. Thickness of aquifer decreases in the western part of the district and depth of bedrock
is shallow. The aquifer material is medium to coarse grained sand exception being Trans
Hindon area. The yield varies between 1000 and 2500 Ipm. Transmissivity ranges from 300-
2000 m2/day. The quality of formation water is good in the eastern part of the district and
deteriorates in the western part of the district in trans Hindon area. Second aquifer system
exists in the depth ranges of 170- 350 mbgl. The aquifer medium is medicine to fine grained
sand with occasional coarse grained sand. The quality of formation water is good. The
tubewells are yielding 1000-2000 Ipm at a considerably high drawdown. The third aquifer
system occurs below 350m and continues down to depth explored of 450 m. Since no tubewell
has been constructed in this aquifer group, therefore aquifer parameters are not known. As

per electrical log the quality of formation water seems to be good.
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11-Ground Water Resources Assessment

Groundwater resource assessment of the Loni Block has been estimated by Central Ground Water
Board and Govt. of Uttar Pradesh for the year (2023-24).The details are given below:

Annual Extractable Ground water Resources (ham) 7,113.88
Ground water Extraction for all uses (ham) 9,813.99
Ground Water Recharge (ham) 7,904.31
Irrigation 8,493.60
Domestic 88.27
Industry 1,232.12
Total 9,813.99
Natural Discharges (ham) 790.43
Stage of Extraction 137.96

Groundwater resource assessment of the Loni block

According to Block wise Ground Water Resources Assessment 2023-24 done by CGWA Loni Block falls
under Over Exploited.

12.Hydrogeological controls of ground water

The groundwater availability is controlled by hydro-geological situation characterized by occurrence
of alluvial formation. The hydro- geological set-up & the following distinct physiographic units
influence the controls of ground water occurrence.

(1) Isolated & nearly closed alluvial basin.

(1) Newer flood plain deposits.

13- Analysis of percolation of water

The mining site is locate at Gata No.303mi ,313mi, 290mi, 301mi, 303, 304mi, 297mi,
298mi, 302mi, 311mi, 312mi, 313mi &314mi, Khand No.-02, Village-Panchayara, Tehsil-
Loni, Ghaziabad, U.P. on river Yamuna River Bed and ultimate mining depth is 2.40mt. Max.
& Min. elevation is 208mRL & 207mRL with zero level of 205mRL. Many small pits were

dugged in the mining area more than mining depth to check percolation of water from
9
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ground and there no percolation of water occur, hence mining will not disturb the water

level of that area. The photographs of pits shown in fig.
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' NOIDA TESTINGGG.ABORATORIES

i (A Government of India Approved Testing Laboratory)

(An ISO: 9001 : 2015, ISO 45001 : 2018 (OH&S) Certified & NABL Accredited !‘abnratnry)
- MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Laboratory

Analyzing for an Assured

Fiufue - B +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

TEST CERTIFICATE

Test Report of Report Code Date of Issue
Surface Water SW-270125-010 31/01/2025
Issued To: Shri Bani Singh
Project Site- Village- Panchayara, Tehsil-Loni, District-Ghaziabad, U.P. Lease Area: 12.512 Ha.
SAMPLING & ANALYSIS DATA
Sample Drawn By :  NTL Representative
Sample Received Date 1 26/01/2025
Sample Quantity i 20Lt
' Analysis Duration : 27/01/2025 to 31/01/2025
| Sample Description : Surface Water
TEST RESULTS
S. No. | Parameter Test Method Results Unit
1. pH value 1S-3025(Part-11) 7.50 -
2. Chemical Oxygen Demand (as O,) 1S:3025(Part-58) 23.0 mg/l
3 Dissolve Oxygen IS: 3025 (Part - 38) 6.5 mg/l
Biological Oxygen Demand (as O,)
4. : y
3 days at 27°C I8:3025(Part-44) 4.0 mg/l
5. Total Suspended Solid (TSS) 18:3025(Part-17) 7.2 mg/l
Notes:
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tegts only.
2, Responsibility of the Laboratory is limited to the invoiced amount only. VST ; /
3. This test report will not be generated again, either wholly or in part, without prior writlen permission of thé laboratory.™.
4. The tgst samples will be disposed off after two weeks from the date of issue of test report, unless uf séoecl.ﬁed“by the .g:u_stc;mer,
<Y 1% b b= (e
| CHEE D BY TORY
|

- GT-20, Sector-117, Gautam Budh Nagar - 201 301 (U.P.)
Branch Office :
HARIDWAR | DEHRADUN | PUNE S
oida.laboratory@gmail.com | Website - www.noidalabs.com
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Panchayara, Uttar Pradesh, India
Panchayara, Uttar Pradesh, India
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Photographs of Water Collection from yamuna river
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NOIDA TESTING8.ABORATORIES

(A Government of India Approved Testing Laboratory)

(An ISO: 9001 : 2015, 1SO 45001 : 2018 (OH&S) Certified & NABL Accredited Laboratory)
: MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Laboratory
Analyzing for an Assurel !

Future ZB +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

TEST CERTIFICATE

Test Report of Report Code Date of Issue
Ground Water W-270125-011 31/01/2025

Issued To: Shri Bani Singh
Project Site- Village- Panchayara, Tehsil-Loni, District-Ghaziabad, U.P. Lease Area: 12.512 Ha.

SAMPLING & ANALYSIS DATA

Sample Drawn By :  NTL Representative
Sample Received Date 1 26/01/2025
Sample Quantity : 2.0Lt.
Analysis Duration ¢ 27/01/2025 to 31/01/2025
Sample Description ¢ Ground Water 1 (Hand Pump)

RESULTS

Essential test as per 15:10500-2012/ RA 2023
S. No. | Parameter Test Method Results Units Desirable Extended Limit
Limit
1. pH 18:3025(Part-11) 7.16 - 6.0-9.0 -
2 Colour 1S:3025(Part-4) <5.00 Hazen 5 15
3. Odour IS:3025(Part-5) Agreeable - Agreeable Agreeable
4. Taste 1S:3025(Part-8) Agreeable - Agreeable -
5. Turbidity 1S:3025(Part-10) <1.00 NTU 1 5
6. Total Hardness (as CaCO3) 1S:3025(Part-21) 389.2 mg/l 200 600
7. Chloride (as CI) 1S:3025(Part-32) 176.50 mg/l 250 1000
8. Calcium (as Ca) I8: 3025 (P- 40) 98.16 mg/| 75 200
g Iron (as Fe) 1S:3025(Part-52) 0.220 mg/l 1 No Relaxation
10. | Nitrate (as NOs) IS: 3025 (P- 34) 14.88 mg/l 45 No Relaxation
I1. | Total Dissolved Solid 1S:3025(Part-16) 821.0 mg/l 500 2000
12. | Alkalinity (as Ca CO;) IS: 3025 (P- 23) 364.0 mg/l 200 600
13. | Sulphate (as SOy) IS: 3025 (P- 24) 12512 mg/l 200 400
MICROBIOLOGICAL REQUIREMENT
RESULTS
I S.No. Parameter Test Method Results Required as per 1S-10500:2012/ RA 2023
I I. | Escherichia coli IS-15185 Absent Absent/100m|
2 Coliform Bacteria IS-15185 Absent Absent/100ml
h:m]?; results given above are related to the tested sample, as 1 & mentioned The asked for the above tests only.

ibility of the Lab y i5 limited to the invoiced amount enly.
3 This test report will not be generalnd again, either wholly or in pan, without prior written permission of the laboratory. F e
4. The test a\m’lbe disposed of afler two weeks from the date of issue of test report, unless until specified by the customer. [\

CHECKED BY AUTHOWNATO)PI’j’

Branch Office :
HARIDWAR | DEHRADUN | PUNE
E-mail : ponda Iaboratory@gmall com | Websm_e wwwnmdalabs com

LaboratcTry GT-20, Sector-117, Gautam Budh Nagar - 201 301 (U.P)
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' NOIDA TESTINGS.ABORATORIES

(A Gogvernment of India Approved Testing Laboratory)

(An ISO: 9001 : 2015, ISO 45001 : 2018 (OH&S) Certified & NABL Accredited .Lal:_loratnry) _
MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Laboratory

= -!-914931361 1642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

Analyzing for.an Assured
Future

TEST CERTIFICATE
Test Report of Report Code Date of Issue
Ground Water W-270125-012 31/01/2025

Issued To:

Shri Bani Singh

Project Site- Village- Panchayara, Tehsil-Loni, District-Ghaziabad, U.P. Lease Area: 12.512 Ha.

Sample Drawn By

SAMPLING & ANALYSIS DATA

NTL Representative

Sample Received Date 26/01/2025
Sample Quantity 2.0Lt.
Analysis Duration 27/01/2025 to 31/01/2025

Sample Description

Ground Water 2 (Hand Pump)

RESULTS
Essential test as per 1S:10500-2012/ RA 2023
S. No. | Parameter Test Method Results Units Desirable Extended Limit
Limit
1. |pH 1S:3025(Part-11) 7.38 i 6.0-9.0 "
2 Colour 18:3025(Part-4) <5.00 Hazen 5 15
3. | Odour 18:3025(Part-5) Agreeable - Agreeable Agreeable
4. Taste 18:3025(Part-8) Agreeable - Agreeable -
5. Turbidity 18:3025(Part-10) <1.00 NTU 1 5
6. Total Hardness (as CaCO3) 18:3025(Part-21) 360.0 mg/l 200 600
7. Chloride (as CI) [S:3025(Part-32) 154.20 mg/1 250 1000
8. Calcium (as Ca) IS: 3025 (P- 40) 96.40 mg/l 75 200
9. Iron (as Fe) 18:3025(Part-52) 0.218 mg/l 1 No Relaxation
10. | Nitrate (as NO;) 1S: 3025 (P- 34) 12.60 mg/l 45 No Relaxation
11. | Total Dissolved Solid 18:3025(Part-16) 854.0 mg/l 500 2000
12. | Alkalinity (as Ca CO;) IS: 3025 (P- 23) 380.0 mg/l 200 600
13. | Sulphate (as SO,) IS: 3025 (P- 24) 121.0 mg/1 200 400
MICROBIOLOGICAL REQUIREMENT
RESULTS
S.No. Parameter Test Method Results Required as per 1S-10500:2012/ RA 2023
1 Escherichia coli IS-15185 Absent Absent/100ml
2 Coliform Bacteria IS-15185 Absent Absent/100ml
h;n% results given above are related to the tested sample, as received & mentioned The asked for the sbove tests only.
2. Responsibility of the Lab Y is limited 1o the invoiced amount only
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3, This test it will not be generated again, either wholly or in pant, without prior written permission of the laboratory.
4. The test les will be disposed of after two weeks from the date of issue of test report, unless until specified by the customer.

CHECKED BY

Laboratdry : GT-20, Sector-117, Gautam Budh Nagar - 201 301 (U.P)
-' ' Branch Office :
HARIDWAR | DEHRADUN | PUNE _
E-mail : noida.laboratory@gmail.com | Website : www.noidalabs.com
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Photographs of Water Collection from Hand Pump
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1144 A-6
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BRANCH, NEW DELHI
OA No. 1003/2024
In the matter of:
Mr. Ashok Kumar & Anr. Applicant(s)
Vs.
State of U.P. Respondent
Index
Sr. No. Particular’s Page No.
1. Report On Mining Activity at Village- Panchayara, Tehsil-Loni, District-

Ghaziabad (Uttar Pradesh) in compliance to Hon’ble NGT order dated

04.11.2024 in O.A No. 1003/2024.

2. Annexure - I A copy of Hon’ble NGT order dated 04.11.2024 in OA No
1003/2024.

3. Annexure — II A copy of letter dated 27.05.2021 issued by State Level
Environment Impact Assessment Authority, U.P to Directorate of
Environment, U.P.

4. Annexure - ITII A copy of letter dated 29.09.2021 issued by State Level
Environment Impact Assessment Authority, U.P to Directorate of
Environment, U.P.

5. Annexure - IV A copy of Indian Non-Judicial E-Stamp Paper issued by
Government of Uttar Pradesh.

6. Annexure - V A copy of Consolidated Consent to Operate and
Authorisation dated 07.01.2023 issued by UPPCB

7. Annexure - VI A copy of letter dated 02.03.2019 issued by Office of
District Magistrate, Ghaziabad to District Information Science Officer,

Ghaziabad.

8. Annexure - VII A copy of letter dated 09.05.2024 issued by Office of
District Magistrate, (Mining Section), Ghaziabad to New Panther Security
Guard Services, Aligarh.

f}\vg&\{i‘ fﬂ’ﬂ
~

Place: Delhi

Filed by Adv. Rajkumar
(On behalf on Central Pollution Control Board)

Dated: 04.12.2024
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REPORT ON MINING ACTIVITY AT VILLAGE- PANCHAYARA,
TEHSIL-LONI, DISTRICT-GHAZIABAD (UTTAR PRADESH)

IN THE MATTER OF HON’BLE NGT (PB)
Mr. Ashok Kumar & Anr. Vs State of UP
in
(Original Application No. 1003/2024)

1. Background:

Hon’ble NGT, Principal Bench, New Delhi vide order 04.11.2024 in the matter of Mr. Ashok
Kumar & Anr. Vs State of UP in Original Application No. 1003/2024 directed for constitution of
a Joint Committee comprising District Magistrate Ghaziabad, Divisional Forest Officer,
Ghaziabad, Uttar Pradesh Pollution Control Board (hereinafter referred to as ‘UPPCB’), and,
Central Pollution Control Board (hereinafter referred to as ‘CPCB”) and to submit a factual
report in the matter.

Relevant para of the Hon ble NGT order is as below: -

“3. Looking to the allegation made in the original application, we are prima facie of the view
that a substantial question relating to environment has arisen out of implementation of
enactments mentioned in Scheduled-I of NGT Act, 2010, but, before taking any further action in
the matter, we find it appropriate to obtain a factual report for which we constitute a Joint
Committee comprising District Magistrate Ghaziabad; Divisional Forest Officer, Ghaziabad;
Uttar Pradesh Pollution Control Board (hereinafter referred to as ‘UPPCB’); and, Central
Pollution Control Board (hereinafter referred to as ‘CPCB’)

4. CPCB shall be nodal agency for coordination and compliance.

3. Above committee shall collect relevant information after visiting the site and submit factual
report within one month.

6. List this matter on 03.12.2024.”

Copy of the referred order of Hon’ble NGT is enclosed at Annexure No 1.



1166

2. In compliance of said order, following officials were nominated from the concern Department:

Sh. Saurabh Bhatt, ADM(F&R), Ghaziabad

Sh. Gaurav Gehlot, Scientist ‘C*, CPCB. Delhi
Ms.NimiKuchiya, FRO, Divisional Forest Office, Ghaziabad
Sh. Anshul Sharma, AEE, UPPCB, RO, Ghaziabad

The joint committee carried out the site visit on 30.11.2024 by. During visit, following
officials/persons were also present:

Sh. SaurabhChaturvedi, Mining Officer, Ghaziabad

Sh. Arvind Kumar, Scientist ‘B’, CPCB, Delhi

Sh. Sanjay Kumar, Dy. RO, Divisional Forest Office, Ghaziabad
Sh. Praveen Gaud,Representative of the project proponent

4. General observation during the site visit of leased mining area at Village-Panchayara,
Loni, Ghaziabad:

Observations based on site visit and records issued made available by UP PCB RO Ghaziabad
and Mining Department Ghaziabad are as follows:

\‘!

Environmental Clearance (herein to be referred as “EC’) was granted for sand /
moramminingby State level Environmental Impact Assessment Authority (SEIAA)
Uttar Pradesh on 27.05.2021 to Shri Bani Singh, Salasar Complex, 306 Shankar Vihar
Colony, Quaarsi, Aligarh — 202001 (M/s New Panther Security Guard Service) vide letter
no. 27/Parya/SEAC/5793/2019 dated 27.05.2021 for mineable area (8.512 Ha) out of
total lease area as 12.512 Ha. The EC was further amended on 29.09.2021 vide letter no.
201/SEAC/5793/2019 dated 29.09.2021. (The copy of EC and amended EC is annexed as
Annexure-2 and 3).

Lease under Article 35 through e-stamp with Certificate Number IN-
UP94105203936034T was registered on 08.10.2021 with M/s. New Panther Security
Guard Service (Shri Bani Singh S/o Shri Raghunath Singh)for mining of 1,77,737 cubic
meter (per annum) for 05 years at Tehsil-Loni Gram-PanchyaraKhand Number 02 Gata
No0.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 mi, 297 mi, 298 mi, 302 mi,
311 mi, 312 mi, 313 mi & 314 mion 8.512 Hectare area. (Annexure-4)

Consolidated Consent to Operate (CTO) and Authorization under Section 25 of the Water
(Prevention & Control of Pollution) Act, 1974 and under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 was granted by UPPCB on 07.01.2023 for

(he c
@W/‘g/



1177

-

a period from 14.12.2022 to 30.12.2026. (Copy of Consolidated CTO is annexed as
Annexure-3)

The date of start of mine was 12.11.2021. A per portal of Directorate of Geology and
Mining, Uttar Pradesh, the total quantity of mineral excavated from the start of mine is
tabulated as below:

Year Quantity Permitted (m’) | Quantity Excavated (m’)
Nov 2021-Oct 2022 177736.8 85851
Nov 2022-Oct 2023 177736.8 81750
Nov 2023-Oct 2024 177736.8 142402

The co-ordinates of mining areas are as below:

Pillars | Latitude (N) Longitude (E)
A 28°48°1.02” N 77°12°19.63” E
B 28°47°49.56" N v 1750 W g e
C 28°47°39.12” N 77°12°19.04” E
A’ 28°47°39.35” N 71'12°13.26" E
B’ 28°47°48.74” N 77°12°10.86" E
C 28°48°2.80" N 77°12°13.01” E

Mining Officer Ghaziabad informed last District Survey Report was prepared in 2017. It
was amended on 02.03.2019 which included present lease area (copy of amendment is
annexed as Annexure- 6).The draft for District Survey Report(2024) has been issued on
05.07.2024 in public domain and final DSR is under finalization by District

Administration.

Project Proponent informed that the replenishment study report was conducted during
2021-22 .& 2022-23,however, the same was not made available to committee member

during visit.

During site visit on 30.11.2024 by joint committee, mining activity was not observed on
the site. Project Proponent informed that mining activity was discontinued after
30.06.2024 (due to monsoon period) and not started since 30.06.2024 to till date. Mining
Officer Ghaziabad informed that transport permit has not been issued after 30.06.2024.

A camp office and weigh bridge was observed constructed by project proponent. It was
informed by project proponent that all machinery for mining activity are hired through
third party and the same is not hired from 30.06.2024 onwards.
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» During site visit by joint committee, winter migratory birds (Common swift or swallows,
Sea gulls, Moorhen etc.) were observed (photographs attached).

5. Observation regarding issues raised in the compliant:

Issues raised related to mining violations:-

Observation:-

The mining is being carried out beyond the allotted limit / Being carried out
beyond the sanctioned Lease Area / Carrying out mining outside the coordinates /
works for more than the allotted time in a day / doing illegal mining work at night
by taking out sand up to 100 feet below with the help of lifter boat machine (para
3)

constructed a two dams (Bandh), (para 5)

the proponent is mining the sand much deep from the bottom of the river, from
approximately 20-30 feet below which is impermissible, with help of the poclain
and other heavy machines, (para 7)

carrying out illegal mining in No. 310-309,(para 10)

making very deep pits by building a dam.(para 12)

e Mining activity was not observed on day of visit of joint committee. Project Proponent
informed that mining activity was discontinued after 30.06.2024 (due to monsoon period)
and not started since 30.06.2024 to till date. Mining Officer Ghaziabad informed that
transport permit has not been issued after 30.06.2024.Excavation mark were not observed
on the sand deposit in the mid of the river which also indicated that mining has not been
carried out after monsoon.

e Illegal mining by project proponent has been observed earlier by District Authorities, a
notice was issued to project proponent by Mining section, ADM Office Ghaziabad on
dated 09.05.2024 for illegal mining of 840 cubic meter of ordinary sand out and
accordingly fine was imposed on project proponent as per rules.(Annexure-7)

Issues raised to Green beltdevelopment: -

Observation:-

That the proponent was also required to plant 625 trees on both the sides of the
haul road, (para 7)

The project proponent informed that the trees were planted in mining lease area
which were damaged during flooding in year 2023, however. no plantation

wasobserved by the committee.
me‘frﬂ K.
;7'\ / ’V
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Issues raised to impact on Adjacent Agricultural Land:-

e Adjacent agricultural land situated on the banks of Yamuna are being affected and
are in the danger of completely becoming an uncultivated land. (para 9)

Observations: -

» At present agriculture land near the lease area was not found affected.

Issues raised to Mine operation: -

Breached the limit for the number of vehicle allowed to be deployed at the mining site,
34 vehicles are allowed. (para 4)

Deploying heavy machineries, the use of poclain machines and other such machines (para
6)

The proponent has not adopted the practice of regularly sprinkling the water during the
transition of the vehicles, (para 8)

Observations:-

Mining activity was not carried out on the day of visit. It was informed by Mining Officer
Ghaziabad that transport permit has not been issued after 30.06.2024. Compliance of
these points can be enforced during mining operation.

6. Conclusions / Recommendations:

1.

The mining department should carry out vigil during day as well as night and ensure that
no illegal mining takes place in Yamuna river.

The EC issued by SEIAA Uttar Pradesh stipulated the method of mining as opencast
Semi-Mechanized therefore, heavy machinery and lifter boat should not be allowed near
the river.

Stringent action should be taken against any persons foundcarrying out illegal mining,
using heavy machinery and lifter boats near the river, and obstructing flow of the river.

Compliance of following salient requirements must be ensured by Project and Mining
Department before allowing further mining:

o Installation the boundary pillars as per co-ordinates & Environmental Clearance
conditions.

o Adequate plantation in time bound manner as per Environmental Clearance

conditions. DFT// I
@?””/g/
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o Replenishment study of the area about mining deposits as per Environmental
Clearance conditions.

o Hydrogeological study to ascertain the impact on river channel and water table as
per Environmental Clearance condition (no 16).

5. Environmental compensation for illegal mining of 840 cubic meter quantity of ordinary

sand may belevied as per Approach 2 scale approved by Hon’ble NGT vide order dated
26.02.2021 in the matter of OA No. 360/2015.

Joint Committee Members:

Sh. Saurabh Bhatt, ADM(F&R), Ghaziabad
3| u{ 29

Sh. Gaurav Gehlot, Scientist ‘C’, CPCB, Delhi V

Ms. NimiKuchiya, FRO, Divisional Forest Office,

Ghaziabad ZCW

Sh. Anshul Sharma, AEE, UPPCB, RO, Ghaziabad
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Photographs of site visit
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m GPS Map Camera
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Item No. 04 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1003/2024

Mr. Ashok Kumar & Anr. Applicant(s)

Versus
State of UP Respondent

Date of hearing: 04.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

Respondents: None

ORDER

1. On a letter petition dated 23.12.2023 sent by Ashok Kumar s/o late
Sh. Dharam Singh and Karan Singh s/o late Sh. Ved Prakash, present
application has been registered under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010’) in
exercise of suo-moto jurisdiction, in view of law laid down by Supreme
Court in (2022) 13 SCC 401, Municipal Corporation of Greater Mumbai

v. Ankita Singha & Ors.

2. Complainants have alleged that M/s. New Panthar Security Guard
Service has got a mining permit/lease for sand mining at Yamuna river-
bed i.e Gata N0.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 mi,
297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi situated at

Khand No. 02,Village-Panchayat, Tehsil-Loni, Ghaziabad, UP.

10
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Mining activities are being carried out by proponent on a total lease area
of 12.512 Ha (mineable aera is 8.512 Ha). Mining has been conducted in
violation of conditions of Environmental Clearance (hereinafter referred to
as ‘EC’) granted by State Level Environment Impact Assessment Authority
of State of UP (hereinafter referred to as ‘SEIAA, UP’) and they have dug
out river-bed at the depth upto 100 feet with the help of lifter boat
machine. Proponent has constructed two dams (Bandhas) so as to stop
flow of water and thereby natural flow of water has been diverted affecting
flora and fauna of the river and this is also affecting and damaging
agricultural crop standing in the nearby agricultural land due to creation
of obstruction in the smooth flow of river water. Proponent is also deploying
heavy machinery such as poclain, etc., for mining activities and has also
not carried out plantation as required in the EC. Complaint is supported

with two videos and certain photographs appended to the complaint.

3. Looking to the allegation made in the original application, we are
prima facie of the view that a substantial question relating to environment
has arisen out of implementation of enactments mentioned in Scheduled-I
of NGT Act, 2010, but, before taking any further action in the matter, we
find it appropriate to obtain a factual report for which we constitute a Joint
Committee comprising District Magistrate Ghaziabad; Divisional Forest
Officer, Ghaziabad; Uttar Pradesh Pollution Control Board (hereinafter
referred to as ‘UPPCB’); and, Central Pollution Control Board (hereinafter

referred to as ‘CPCB))

4. CPCB shall be nodal agency for coordination and compliance.

5. Above committee shall collect relevant information after visiting the

site and submit factual report within one month.

6. List this matter on 05.12.2024.

11
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7. A copy of this order be forwarded to Members of the Joint Committee

by email for compliance.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 04, 2024
Original Application No. 1003 /2024
JG.

12



Annexure-2

State Level Environment Impactm&met Authority, Uttar Pradesh

To,
Shri Bani Singh,
Salasar Complex, 306 Shankar Vihar Colony,
Kuraishi Aligarh - 202001

Ref. No..... ;?-"7 ........ ./ParyafSEAC/ST93/2019

Sub: Environmental Cleara

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Locknow - 226 010
Phome : 91-522-2300 541, Fax:91-522-2300 543
E-mail : doruplio@yahoo.com
Wiehaite - www.selaaup com

oate 7 May, 2021

una Riverbed at Gata No. 303 mi, 313 mi,
313nﬁlillrnl Khand No.-02

1 12

290 mi, 301 mi, 303
Panchayara, Tehsil- Loni, Ghaziabad, U.P., M/fs New Panther Security Guard Service, (Leased Area: 12.512 ha.].
Dear Sir,

Please refer to your appiication/fletters 26-08-2020, 09-09-2020, 03-12-2020, 25-03-2021, 01-04-2021, 13-04-
1021 & 15-04-2021 addressed to the Chairman/Secretary, State Level Environment Impact Assessment Authority [SELAA)
amnd Director, Directorate of Environment Govt. of UP on the subject as above. The Stale Level Expgert Appraisal
Committee considerad the matter in its meetings held on dated 13-04-2021 and SEIAA in its meeting dated 21-05-2021

A presentation was made by the project proponent along with their consultant M/fs Globus Environment
Engingering Senvices. The proponent, through the documents submitted and the presentation made informed the

committee that:-

1. The envirenmental dearance is sought for Sand/Momum Mining from Yamuna Riverbed at Gata Mo. 303 mi, 313 mi,
290 mi, 301 mi, 303, 304 mi, 314 mi, 297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mj, Khand No.-02 ,
Village- Panchayara, Tehsil- Loni, Gharabad, U.P., M/s New Panther Security Guard Service, (Leased Area: 12.512

ha.).

2.  The terms of reference in the matter were issued by SEIAA, ULP. vide letter no. 500/Parya/SEAC/5793/2019. dated

04/11/2020.

3. The public hearing was organized on DL/03/2021. Final EIA report submitted by the project proponent on
19/03/2021

4, Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIASUP /MIN/55952,/7020

2File no. allotted by SEIAA, UP 5793

2ToR Vide Letter No. S00/ParyafSEACSS5793/2019, Dated: 04.11.2020 by SEIAA, UP,

3. Name of Proponent

M/s New Panther Security Guard Service
ShriBani Singh 5/o ShriRaghunath Singh

4.Full comespondence address of preponent and
maobile no.

R/o- Salasar Complex, 306, Shankar Vihar Colony,
Kuraishi, Aligarh - 202001

5. Name of Project

“Sand/ Maram Mining”

6. Name of River

Yamuna River

1. Project location (Plot/Khasra/Gata No.)

Gata No. 303 mi, 313 mi, 290 mi, 301 mi, 303, 304 rmi, 314 mi,
257 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi

8. Name of Minor Mineral River Bed Material (Sand/Moram)
9. Schedule [as per EIA natification 2006) 1lali

10, Category of Project Bi1)

11. Sanciioned Lease Area (in Ha. ) Total Lease Area: 12,512 Ha

12. Mineable Area [in Ha.) B.512 Ha

13. Project Status

State Govt. has given its consent vide letter no. 993/&T1/5-

/ 2020, RAE 23/08/2020 for the
exploitation of Sand/Morrum fﬂLi period of five years.

" 14. Zero level mRL

205 mRL

| 15, Max. & Min mAL within lease area

Higheait: 208 mRLE Lowest: 207 mRL

16 Pillar Coordinates [Verified by DMO)

Sanction Lease Area Co-ordinate

_ latitude(N) |  Longitude(E)
28738'1.02°N TP1219.63°
 IB°4749.58°N ITIT17.52°E
28°47'39.12°N T 1I00E

Paye 1 0f 8
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St arafon el (=R 0 ety

D 28%47'39.35°N TFIZ13.26"E
T 28°47'48.74°N TTi210.86"E
F 28748'2.80"N TTI21301E |
Waorkable Area A
A 28°48'1.02°N TTiY19.63"E
B E"4T'40.56™N TH12'1752°E
€ 28°47°'39.12°N TT1219.047E
0 28°47'39.39°N TT12'1485°E
C 2B"4T'43.86°N T7°12'15.30°E
B 28°a7'52.33'M 7712'18.05"E
A 28°48'0.94°N T 12'13.99°E
i Nen- Workable Area
A' 28"48'0.04"N T 1'18.99"E
B 28°47'52.33"N 711 18.05°E
[ o 28°47'43.86°N TH1215.30"E
2 28°47'39.39°N T7IT1495°E
n 28°47'39.35™N Tr12'13.06%E
[ 28" 479B.T4°N 777 12'10.86°€
F 28482 BO"N 7123.01°E
17. Total Geological Reserves 411544 m -
1B. Total Mineable Reserves 1,77,736.8m per annum o
20. Proposed Production/year 2,50,240m"
21 Sanctioned Period of Mine lease Five years ]
22. Producticn of mine/day £83.60 m‘ Jday
23. Method of Mining Opencast semi-mechanized
24. No, of Working days - 260 Days —
25. Working hoursfday 8 -10 hours/day =t}
| 26. No. Of Workers v 59 Manpower = e =
27. No, of vehicles movement/day 34 Units [Assumed Loading Capacily: 20m fUnit)
| 28. Typaaf Land Tl State Government Land |
| 25, Ultimate Depth of Mining 240m o
30. Nearest metalled road from site Panchayara ~ Mavikala Road is 750 m, East el |
31. Water Reguirement Source Furpose Detail Avg Demand
/Day(in K1) |
Portable | Drinking @15 59 waorkers x 15 0.885 KLD
Tanker fped/worke: Ipcd =885 Lit/day
Land 625 Trees x 25 1.582 X100
reclamationfpiantation | |/day
B25Lit/Tree = 1562.5 Lit/ulay
Diust suppression @1 Haul Road Area = 261 K10
Litfsg.m (750 m Length x 7
[twice in a day) m Width = 4305
m2)x 1 1/5q.m
= 4305 Lit/day « 2
| 8610 Lit/day |
‘ Total ol 11057 KID
1110 KLE)
32 Name of QCI- Accredited Consuftant | GLOBUS ENVIRONMENT ENGINEERING SERVICES
with QCI No. and period of validity. Certificate No. NABET/EIAS1821/1ADC3, Valid Till Aprit 03/2021
33 Any litigation pending against the | No
project or hand in any court , o R e ——
F_Si_ﬂthig of 500 m Cluster Map & | Cluster eertificare lssves by MO (iViining Section], Ghadabad. Lotter No.
| certificate issued by Mining Officer | 1112 @3RID /2000 B -07.08-2020 e e =
| 31U Detalls_of Mining Lease Arez in | Sanctioned Leasesrss [1235121a |
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i¢ For Proposed Sand/Mormrum Mining from Yamuna Riverbed at Gata Mo, 303 mi, 313 mi, 290 mi, 301 mi, 303

. 23 L e e, N P, 31 ) 2 i, 313 mi & 314 mi, K E T‘!‘-" village - Fanchayara hgil- Loni, Ghasiabad, U.P.
N Fanther 3acurity b ;"IT" Yeatad Arga: 142, il
Approved Mining Plan ‘WorkableAreaof thelease 8.512 Ha
Arsa under, SSMMG 2015 0.2190 Ha
Area under Safety Zone 1.2449 Ha
Area under Active Waler 2535 Ha
Channel
36. Details of Lease Area in approved DSR_ | Approved DSR,Ghaziabad : Page No-54, Table No-15, 51, No-2
37. Total Cost of Project As. 116.45 Lakhs
38. Proposed CER Cost s 2.33 Lakhs {2% of the total Project Cost)
39. Proposed EMP Cost Rs. 21.57 Lakhs
40, Length and breadth of Haul Road Haulage Road Length 750 m & Haulage Road Width 7 m
41, No. of Trees to ba Planted 625 Trees
5. The mining would be restricted to unsaturated 7one only above the phreatic water table and will not intersect the

6.

7.
8.

ground water table at any point of tme.
The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragiie zone such

-as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.
The project proposal falls under category—1(a) of EIA Notification; 2006 {as amended).
Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 13-04-2021 on the

above said gr_-:]eq. the State Level Environment Impact Assessment Authority meetings held on 21-05-2021 has decided
to grant the Environmental Clearance to the title project for collection of 2,50,240 m’fannum Is proposed lease area
12.512 ha sulifect 1o effective implementation of the following General Conditions and specific conditions:

General Conditions:

1.

2,
3

10,
11,
12

15.

1b.

17,

This environmental dearance is subject to allotment of mining lease in favour of project proponent by District
Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entalling capacity addition with change in process and or mining
technology, modernization and scope of working shall again require prior Environmental Clearsnce as per the
provisions of ELA Notification, 2006 {as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of Mining/Revenue
department prior to starting of mining operations. Such site plan, duly verified by competent authority along-with
copy of the Environmental Clearance letter will be displayed on a hoarding/board at the site. A copy of site plan
will'glso be submitted to SEIAA within a period of 02 months.

Mining and loading shall be done onby within day hours time:

o mining shall be carried out in the safety zone of any bridge andfor embankment.

it shall ‘be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry of
Environment B Forests are strictly complied with. Water sprinklers and other dust contral majors should be
applied to take-care of dust generated during mining operation. Sprinkling of water on haul roads to controf dust
will b2 ensured by the project proponent.

All necessary statutory clearances shall be oblained before start of mining operations. IF this condition is violated,
the dearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places,

Na tree-felling will be done in the leased area, except only with the permission of Forest Department.

Mo wildiife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil charactenstics
of the river bed /basin, where mining is carried oul.

It shall be ensured that mining operation of Sand/Moram will nol in any way disturb the, velocity and flow pattern
of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close 1o mining for its nesting. A
report on the same, vetted by the competent authority shall be submitted (o the RO, BCB-and SEIAA within 02
months.

Primary survey of flora and fauna shall be camed out and data shall be submitted to the RO, PCB and SELAA within
siemonths.

Hydro-geological study shall be carried out by a reputed organization/institute within zix months and establish
that mining in the sald area will not adversely affect the pround water regime. The repart shall be submitted 1o
the RO, PCB and SEIAA within six months. In case adverse Impact Is observed fanticipated, mining shafl not be

carried out.
T lution due to mining shall be made so that the

Adeguate protection against dust and ol ' _:ﬁl
hahitatians [if any) close by the leate ar e £ ected. The status of impiementation of measures




P

18,

19.

21

23,

24,

31.

L .8

33

34.

iT.

38,
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taken shall be reported to the RO, UPPCB and SEIAA and this activity should ba completed before the start of sand
mining.

Need-based assessment for the nearby villages shall be conducied to study economic measures which can help in
improving the quality of life of economically weaker section of society. income generating projects/tools such as
development of fodder farm, fruit bearing orchards, vocational training etc. can form a part of such program me.
The project proponent shall provide separate budget for community dévelopment activities and income
generating programmes.

Grean cover development shall be carried out following CPCE guidelines indluding selection of plant species and in
consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top sofl, if-any, and the top soll should be utilized for green
coverfiree plantation.

Dispensary facilities for first-ald shall be provided at site.

An Ervironmental Audit should be annually carried out diring the operational phase and submitted to the SELAA
The District Mining Officer should quartery monitor compliance of the stipulated 'conditions. The project
proponent will extend full cooperation to the District Mining Officer by furnishing the requisite
data/finformation/monitoring reports. In case of any violations of stipulated condithons the District Mining Officer
will report to SEIAA,

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
emvironmental clearanoe conditions including résults of monitored data (both in hard & soft copies) to the SELAA,
the District Officer and the respective Regicnal Office of the State Pollution Control Board by 1st June and 1st
December every year.

A copy of the cearance latter shall be sent by the proponent to concerned Panchayat, Zila Parisad/ Municipal
Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks [/ tractors with tarpaulin or other suitable
mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly coflected & treated before discharging into water
bodies thi treated effluent should conform to the standards prescribed by MoEF/CPCE,

Measures shall be taken for control of noise level to the fimits presoribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the Impacts of mining activities.
Maintenance of Village roads through which transportation of minor minerals ks to be undertaken, shall be
carried-out by the project proponent regularly at his own expences.

Measure for prevention & control of soll erosion and management of silt shall be undertaken. Protection of
dumps against erosion, i any, shall be carried-out with geo textile matting or other suitable material.

Under corporate social responsibility = sum of 5% of the total project cost or total income whichever is higher is to
be earmarked for total lease period. Its budget is 1o be separately maintained. CER component shall be prepared
based on need of local habitant. Income generating measurgs which can help In upliftment of poor section of
society, consistent with the traditional skills of the people shall be identified. The programme can include
activities such as development of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc
Possibility for adopting nearest three svillages shall be explored and details of cvic amenities such as roads,
drinking water etc proposed to be provided at the project proponent’s expenses shall be submitted within 02
months from the date of issuance of Erwironment Clearance.

The funds earmarked for envronmental protection measures should be kept in separate account and should nat
be diverted for other purpose. Year wise expenditure should be-reported to the Ministry of Emdronment and
Forests and its Regional Office located at Lucknow, SELAA, LLP and UPPCE.

Action plan with respect to suggestion/improvement and recommendations made and agreed during Public
Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and SEIAA within 02
months.

Environmental clearance is subject 1o obtalning clearance under the Wildiife (Protection) Act, 1972 from the
competent authority, if applicable 1o this project

The proponent shall observe avery 15 day for nesting of any turtie in the-area. Based on the chservations so
made, If turtle nesting is observed, necessany safeguard measures shall be taken In consultation with the State
Wildlife Department. For the purpose, awareness shall be created amongst the workers about the nesting sites so
that such sites, If any, are identified by the workers during operations of the mine for taking required safaguard
measufes. In this regards the csafety notified 2ene thould be left <o that the habitat/nesting area is undisturbed,
The project proponent shall undertake adequate safeguard measures during extraction of river bed matenal and
ensure that due to this activity the hydro geclogical regime of the surrounding area shall not be affected.

The project praponenat shall cbizin necessary prior pefrmsﬂun nr the competent Authorities for withdrawal of
reguisite quantity of water [surface water and groundwal

mi, £38 mi, 30
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3%,  Appropriate mitigative measures shall be taken to prevent pellution of the river in consultation with the State
Pallution Control Board. it shall be ensured that there is no leakage of oil and grease in the river from the vehicies
used for transportation.

40. Vehicular emissions shall be kept under control and regularly monitored. The vehides carrying the mineral shall
not be overloaded.

41.  Provision shall be made for the housing of construction labour within the site with all necessary infrastructure
and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, criche
ete. (MoEF circular Dated : 23-09-2008 regarding stipulation of condition to improve the living conditions of
construction labour at site).

42.  Personnel working in dusty areas should wear protective respiratory devices and they should also be provided
with adequate training and information on safety and health aspects. Occupational health surveillance program of
the warkers should be undertaken periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed

43. A copy of the clearance letter shall be sent by the proponent to concemed Panchayat, Zila Parishad/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal. The dearance letter shall also be put on the website of the Company by
the proponent.

44.  The environmental statement for each finandal year ending 31st March in Form-V as is mandated to be submitted
by the project proponent to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subtequently, shall also be put on the website of the company along with
the status of compliance of environmental clearance conditions and shall also be sent to the Regienal Office of the
Ministry of Environment and Forests, Lucknow by e-mail.

45, The green cover development/tree plantation i to be done in an area equivalent to 20% of the total leased area
either on river bank or along road side [Avenue Plantation).

46. Debris from the rver bed will be collecied and stored at secured place and may be utifized for srengthen the
embankment.

47.  Safety measures to be taken for the safety of the people working at the mine lease area should be given, which
would also indude measure for treatment of bite of poisonous reptile/finsect like snake.

48, Perlodical and Annual medical chechup of workers as per Mines Act and they should be covered under ES| as per
rufe.

Specific Conditions

1. Directions/suggestions given during public hearing and commitment made by the pmpn proponent should be
strictly compliad.

L 1. The project proponent shall obtain the forest dearance and permission of Central and State Government as per
law under the provisions of Forest {conservation] Act, 1280 before the start of work.

3, The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any
other area which may have been disturbed due to their mining activities and restore the land to a condition
which is fit for growth of fodder, flora fauna etc.

4, |If the proposed project is situated in notified area of ground water extraction, where creation of new wells for
ground water extraction s not allowed, requirement of fresh water shall be met from alternate water sources
other than ground water or legally valld source and permission from the competent authority shall be obtained
1o use it.

5. At the tme of operation, project proponent will comply with all the guldelines issued by Government of
IndiafState Govi. /District Administration refated to Covid-19.

6. Environment management in according to environmental status and impact of the project

7. Selection of plants for green bel should be on the basis of pollution removal index.

B. No mining activity should be carried out in-stream channel as per SSMMG, 2016,

9. Pakka motorable haul road to be maintained by the project proponent.

10. A separate Epvironmental Management Cell with suitable qualified persennal shall be set-up undsr the control
of a Senior Executive, whoe will report directly to the Haad of the Organization.

11. Permission from the competent authority regarding evacuation route should be taken.

12, Project proponent should ensure survival of tras saplings. Mortality should be replaced from time to time.

13. Site Pit phatographs should he submitted with date, time and paint-coordinate within IS5 days.

14, One month monitoring report of the area for air quality, water quality, Noise level. Besides flora & fauna should
be examined twice a week and be submitted within 45 days for a récord.

15, Provision for cylinder to workers shoukd be made for cooking.

16. The capacity of trucks/tractor for loading purpose be in tonnes as per Transport Departrent applicable
norms and standard fixed by the Government.
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17. Provide suitable mask to the workers

18. Approach road kaccha is 1o be made motarable and tree saplings 1o be planted on both sides of the road,

19. Indigenous plants should be planted according to CPCB guidelines and in consultation with focal Divisional
Forest Dfficer.

20. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a QO-NABET
accredited consultant, and the District Mines Dificer.

21. Provision for two toilets and hand pumps should be made at mining site.

22. Drinking water for workers would be provided by tankers.

23. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 Tt} a5 per sustainable
sand mining management guidelines 2016.

24. A buffer/safe zone shall be maintained from the habitation as per mining guldelines.

25. Corporate Environmental Responsibility (CER]} plan shall be prepared by the project proponent and the details

of the various heads of expenditure to be submitted as per the guideiines provided in the recent CER

notification No. 22-65/2017-1A.111 dated D1/05/2018.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to the

regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate of

Environmaent along with the compliance report.

27. Measure for conservation of water through rainwater harvesting and cleaning and maintenance of natural

surface water bodies of the nearby areas may be considered as one of the activity in CER

The excavated mining material should be carried and transported in such a way that no obstruction to the free

flow of water takes place. Suitable measure should be taken and detaids to be provided to concern Department.

Width of the haul road shall be more than & meter.

Submit annual replanishment report certified by an authorized agency. In case the replenishment is lower than

the approved rate of production, then the mining activity / production levels shall be decreased [ stoppad

accordingly till the replenishment is completed. _ :

31. The project proponent shall ensure that if the project area falls within the eco-sensitive zone of National park/
Sanctuary prior permission of statuary committee of National board for wild life under the provision of Wildlife
(Pratection] Act, 1972 shall be abtained before commencement of worik.

32. ifin future this lease area becomes part of cluster of equal to or more than 25 ha then additional conditions
based on the EIA chall ba imposed. The lease holder shall mandatorily follow cluster conditions otherwise it will
amount to violation of E.C. conditions. if the certificate related to duster provided by the competent authority
is:found false or incomect then punitive actions as per law shall be initiated: against the authority issuing the
cluster certificate.

33, The Environmental clearance will be co-terminus with the mining lease period.

34. Project falling with in 10 KM area of Wild Life Sanciuary is to obtain a clearance from National Board Wild Life
(NBWL) even if the eco-sensitive zone is not earmarked.

‘35, To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive mining
should be done as per sustainable sand mining management guidelines 2016,

36. Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining. Officer/NHAI and
should be submitted to SEIAAJSEAC, Secretariat as earliest

37. In case it has been found that the E.C. obtained by providing incorrect information, submitting that the distance
between the two adjoining mines is greater than 500mt. and area is less than 25ha, but factually the distance is
less than 500 mt and the mine is located in dluster of area equal or more than 25ha, the E.C |ssued will stand
revoked.

38. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a QCI-NABET
accredited consultant, and the District Mines Officer which shall form the basis for midterm review of
conditions of Environmental Clearance.

39. The mining work will be open-cast and manualfsemi mechanized (subject to order of Hon'ble NGT/Hon'ble
Courts {5)). Heavy machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

40. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-gver i5 less,
shall be feft en both the banks of precise area to control and avoid erosion of river bank. The mining Is confined
to extraction of sand/moram from the river bank only.

41. The project proponent shall underiake adequate safeguard measures during extraction of river bank matérial
and ensure that due to this activity the hydro-geolegical regime of the surrounding area shall not be affected.

42. The project proponent shall adhere to mining in conformity to plan submitted for the mine lease conditions and
the Rules prescrited in this regard clearly showing the np work zane In the mine lease | 2. the distance from the

&
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‘bank of river to be left un-worked [Non mining area), distance from the bridges etc it shall be ensured that no
mining shall be carried out during the monsoon season.

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the proviston
thereof shall be strictly followed.

. The project proponent will provide personal protéctive equipment (PPE) as required, also provid adequate

training and infarmation on safety and health aspects. Periodical medical examination of the workers engaged
In the project shall be carried out and records maintained. For the purpose, schedule of health examination of
the workers should be drawn and foliowed accordingly.

The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact zone shall be
monitored periodically. Further, quality of dizcharged water if any shall also be monitored [(TDS, DO, pH, Fecal

in.ifutm and Total Suspended Solids [T55]].
. Effective safeguard measures, such as regular water sprinkiing shall be caried out in oritical areas prone to air

pollution and having high levels of particulate matter such as [oading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent befare expiry of present mining plan.

Four- ambient air quality-monitoring stations should be estahlished in the core zone as well as in the buffer zone
for monitoring PM10, PM2.5, 502 and NOx Location of the stations should be decided based on the
meteorological data, topographical features and emvironmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in consultation with the State Pollution Control Board.

. Common road for transportation of mineral is to be maintained collectively. Total cost will be shared/worked

out on the basis of lgase area among users.

Proponent will provide adequate sanitary fadility in the form of mobile tollets to the labours engaged for the
project work.

Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during preject activity will be
separately storage in bins and managed as per Solid Waste Management rules.

Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.

. Natural/eustomary paths used by villagers should not be obstructed at any time by the activities proposed

under the project

Digital processing of the entire lease area In the district using remote sensing technigue should be done
regularly once in three years for monitoring the change of river course by Directorate of Geology and Mining,
Govt. of Uttar Pradesh, The record of such study to be maintained and report be submitted to Regional office of
MoEF, SEIAA, U.P. and UPPCB.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom suggestion /
reprasentation has baen received while processing the proposal. The dearance letter shall also be put on the
wehsite of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional office, District Industry
Centre and Collector’s office/Tehsiidar’s Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of which shall be
in the vernacular language of the locality concermned, within 7 days of the issue of the dearance letter informing
that the project has been accorded erwironmental clearance and a copy of the dearance letter is available with
the State Pollution Control Board and also at weh site of the SEIAA at hittpy//www.sciaaup.in and a copy of the
same shall be forwarded to the Regional Office of the Ministry located in Lucknow, CPCB, State PCB.

The MoEF/SEIAA or any other compelent authority may alter/modify the above conditions or stipulate any
further condition In the interest of environment pratection.

Concealing factual data or submission of fatse/fabricated data and fallure to comply with any of the conditions
mentioned above may result in withdrawal of this dearance and attract action under the provisions of
Enmvironment {Protection) Act, 1986,

Any appeal dgainst this environmental clearance shall lie with the National Green Tribunal, if prefemed, within a
period of 30 days as prescribed under Section 11 of the National Environment Appellate Authority Act, 1997.
Waste water from potable use be collected and reused for sprinkling.

During the school opening and dosing time vehicle movement will be restricted.

. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from river bank. A

condition can be imposed that mining will ba done from river activities from river bank.
You shall alse ensure that the proposed site 5 not a part of ‘any no-development zone as
pesmission shall automatcally deem to be cancelled.
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Alsg, in the event of any dispute on ownership or land use of the proposed-site; this cdearance shall automatically deem
to be cancelled.

Any appeal against this EC shall lie with the Naticnal Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, Z010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Contraol of Pollution) Act, 1974, the Alr {Prevention & Control of Pollution] Act, 1981, the Environment (Protection) Act,
1586 and the Public Liability Insurance Act, 1991 along-with their amendments and rules made there under and also any
other orders passed by the Hon'ble Courts of Law relating to the subject matier,

The project proponent will have to submit approved plans #nd proposals incorporating the conditions specified
in the Environmental Clearance within 03 menths of issuance of this clearance. The SEIAA/MoEF reserves the right to
revoke the environmental clearance, if conditions stipulated are not implemented to the satisfaction of SEIAA/MoEE.
SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.

This is to requett you to take further necessary action in matter as per provisions of Gazette Notification No.
5.0, 1533(E) dated 14/09/2006, as amended and send regular compliance reports to the authority as prescribed in the
aforesaid notification. v %ﬁrﬁ;n

1. The Principal Secretary, Environment, U.P. Govl., Lucknow.

2. Advisor, IA Division, Ministry of Environmant, Forests & Climate Change, Govt. of india, Indira Paryavaran
Bhawan, lor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, Sth Floor, Sector-H, Allgan|, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Ehand, Gomiti

Magar, Lucknow.,

District Magistrate, Ghaziabad, U.P,

Director, Department of Geology & Mining, U.P. Lucknow.

Copy for Web Master/Guard file.

el

[Ashish Tiwari)
Membar Secratary, SELAA
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Annexure- 3

State Level Environment 'hnp;_lcgl?ﬂ?essment Au )// rity, Uttar Pradesh

Directorate of Environment, UR.

To, _, Phone : 91-522-2300'541, Fax 191:522:2400 343
ShriBani Singh, _ ﬁﬁﬂf" oeuplko@yahion.coin '
Salasar Complex, 306 Shankar Vikar Colony, e e
Kursishi Aligarh - 202001

Ref. anx@l ......... [Parya/SEAC/5793/2019 Batﬁ?’ta Sentenﬁher@'ﬂii

Dear Sir,

Please refer to your application dated 27-06-2021 :and .2&'43?-21333; -a:d_c_iremd-"ta the
Chairman/Secretary, State Level Environment impact Assessment Authority [SEIAA) and Dirgctor,

Directorate of Environment Govt. of UP on the subject as ahiove, The State Level Expert Appratsal

Committes, UP cansidered that matterin .-lts';meéﬁhgihﬂﬁfnn dated 30°07-2021 and SE|AA tonsidered

the project i meeting dated 03-09-2021.. .
The cfmmittee noted that the envircnmentat clearance fdi the: above praject was issued by

SEIAR, U.P. vide letter nio. 27/Parya/SEAC/5793/2019 dated 27/05/2021 for the lessed area 12.512 s

and production capacity L‘IT,?EE,_B.rﬁ?.,‘_annum."‘rh'e'-ai‘djgtf proponent vide letter dated 10/08/2021
informed that the second value of the gea-coordinates mentioned in EC letter has been changed after
reassessment of the site and there s no charnge in leased area and quantity of the mineral. Therefore,
the project proponent applied amerdment in £C apolication on 27/06/2021,

A presentation was made by the project proponent along with thelr consultant M/s Globu:
Environment Enginegring Services. Thé proponent, through the documents submitted and the

presentation made Informed the committee that--

1. Details of proposed amendment in environmental clearance letter dated 27/05/2021;

-kw‘..q (e //:'.' AT

Pillar coordinates mentioned in EC Proposed amendment In Pillar conrdinates in EC
Sanction Lease Area Co-ordinate Sanction Lease Area Co-ordinate
Pillars | Latitude (N) | Longitude (£} Pillars tatitude (M)~ | Longitade {E]
A 28°8'L.02"N | 77°12'19.63°F A 28°48'1.02"N TPI21963E.
B | 28°47'49.56"N | 77°12"17.52"F B | 28%74956°N 171217 53
C | 28%739.02°N | 77°12'19,04"E [ 28%7'3992°N | 77°1215.04'E
D | 28%47'39.35"N | 77*12'13.26"E D 28°47'39,35"N 77°12'13.26"F
E | 28°47'48.74"N | 77°12'10.86"E E 28°47'48,74"N 77°12'10.86%
F 28%48'2.80'N | 77°12'13.01°E F 28™18'2.80"N 77*12'13.01°€
Workable Area Workable Area
A 2848'1.02"N Z7"12'19.63™E A 287481.02"N F7T12'19.63"E
— &~ Eraresacm S5 izasoa e T Ssarisacn [ FrasaeorE
s g e P | 28%a7'39.39"N 77712°14.95"E J} | vnpabrs 28°47°39.31"N 7 7"12'14.07"E
: : i SV Y E——

14— a<)rag |
L . s .
LS S S

.i‘,?_._-_':--—\ \é\ - I — L_ergn

iR ;
(')J‘V,{a-:r’i:._,.g_f J_.;,
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C | 28%47'43.86"N | 7712'1530% | c 28°37'44.28'N
8 | 28%47'5233"'N | 77°12'18.05"E B 28*47'51.54'N : 1
A 28'A80.94'N | 77°121899°E. ry 2887 62°N n‘iz'm as“E--' '
Non- Workable Area Non- WorkableArea

AT | 28%48'0,94"N | 77°12"18.99"E 7 WARZE2N | T72'1405"F |
B* | 28%47'52:33"N | 77"12'1B.05'E o 28°47'51.54"N FTIZIAB5E |
C | 28'7'43.86"N | TPIr1530°E g 28°47'44:28"N TIUXIIATE
D' | 28°%7'39:39"N | 77°12'14.95"€ | D’ 28°47'39.31"N. | 77°129407° |
D | 28%739.35'N | 77°1213.36°F ||| D BUATIIITN | 71250
E | 28°47'48.74"N | 77°12'10.86°E ||| E 28°4T'48.74°N 77712 10.86"¢

| F | 28B72.80'N | 77°12'13.01"F F 28"48'2.80"N 773038

The project proponent requested [0 amend the environmental clearante fettor r:}amrf
27/05/2021 as per above projict details. - _
‘Subsequently, the case was considered in 487th SEIAA meeting held on 03-09:2021 wharein,

State Leval-Environment Impact Assessment Authority (SETAA) agreed with the recommendation o the

SEAC to amend the-environrental clearance letterno. ZYiPawaiSEACIS?QBfEGH dated wésfzan
Rest alf the contents mentisned in enviranmental clearance latter no, 27/Parva/SEAC/E703 /500
dated 27/05/2021 shall remaln the same.

Any dppeal agalnst this EC shall fie.with thé National Green Tribunal, 1Fps ':_.ierrasl. WIthH Fpariog

of 30 days as prescribed under Section 16 of the National Giaen Tribunal Mb,_‘ e S

Copy, through emall; for Infnrmatiun and necessary actmn to-

1. The Principal Secretary, Department of Enmonmeut, i-urast and Climate changu, Governmenst
of Uttar Pradesh, I.u:knqw (emnil ~soenv 12

Z Joint Secretary, Ministry of Emrirunment. Forest and- ‘Climate t:‘hanxe, Gmrnment of india;
3rd Floor, Prithvi-Block; Indira Paryavaran Bhawar, Jor Bagh Road; New Delhil-110003 temaﬁ
- suﬁheer,g_ﬁﬂg_q_\gdln]

3. Deputy Director Genaral of Forests [C) tateg rated’ Reg?nnal Oftice, Mlxtiﬂrs‘ of ﬁnv!mummﬁ
Forestand Climate Change, Kend riya Bhawan, 5t Flanr, Sector "H", Aﬁgan}, Lticknow =
226020 (email ~ rocz ko-mef@nic.in}

4. District Magistrate Ghatizbad,

5. Member Secretary, Uttar Pradesh Pollution Control Bnard m-zzv. Paryavaran mlamn,
Vibhuﬂ Khang, Gomti Nagar, mdmnw-mom {ermail ~ ms@uppeh: :

G. Copy to Web Master for uploadingon- PARIVESH Portal.

7. Copy for Guard Flle.

{AJay Kumar Sharrma)
Member Secretary, SEIAR
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(@)

Sovo SuEfier (AReR) (Darferaar weem) fFawmae, 2019 @ UTH AT

P IR I awﬂm‘fa’samaﬂ'v‘faﬂﬁm

T
fb’af ;'ﬁ:r o a

e

7% wirerfa ”—)c‘ a8
D o
o1, FQ\_UP?T:: I

wosD | ueer ad 4 (w0 <7 fafy
1. W a4 | o1 FgFER ﬁ;ga 20%) 82,82,545.00 fw S
2. 01 fawmax fvea (10%) 41,41,272.00 afim S
3, 01 wrad fred  (10%) 34,60,667.00 At s
6,80,605.00 01.01.2022
(era¥y f&ea)
4 01w fhwa  (10%) 41,41,272.00 01.02.2022
5 o1 7 fFem (10%) 41,41,272.00 01.03.2022
6 o1 3t feeg  (10%) 41,41,272.00 01.04.2022
7 01 T2 foreg (10%) 41,41,272.00 01.05.2022
8 01 9 fow (10%) 41,41,272.00 01.06.2022
01 JoTTS W 30 iR (a4 g IIe) ¥ @4 $d 49
[ ot smm e (10%) 41,41,272.00 01.10.2022
_Fﬁ"ﬂ?f BISHY WUW a4 § 37 eIEr &1 anT 4.14,12,721.00
1 | o ad [ o1 sam e (20%) 91,10,801.00 01.11.2022
2 01 R fbea (10%) 45,55,399.00 01.12.2022
3 01 wad fred (10%) 45,55,399.00 01.01.2023
4 01 wRa fhea  (10%) 45,55,399.00 01.02.2023
5 o1 7rd fdwm  (10%) 45,55,399.00 01.03.2023
6 01 o fped (10%) 45,55,399.00 01.04.2023
7 o1 W femm (10%) 45,55,399.00 01.05.2023
8 o1 o v (10%) 45,55,399.00 01.06.2023
01 Jeirs W 30 Rrawr (awf g &) ¥ &9 31 91
9 | 01 3@eEr frw (10%) 45,55,399.00 01.10.2023
Tt a¥ 7 30 SRR @1 A 4,55,53,993.00
1 qAg ¥ | o1 TR frva (20%) 1,00,21,881.00 01112023
2 .. o1 fewmr fFea (10%) 50,10,939.00 01.12.2023
3 o1 oA fdwa  (10%) 50,10,939.00 01.01.2024
4 01 vl fpea  (10%) 50,10,939.00 01.02.2024
5 o1 wrd fhed  (10%) 50,10,939.00 01.03.2024
6 o1 anfe fvwd  (10%) 50,10,939.00 01.04.2024
7 i o1 7% fFwm (10%) 50,10,935.00 01.05.2024
8 01 9 fhwd  (10%) 50,10,939.00 01.06.2024
01 S8 ¥ 30 Rierax (@uf wg a1@) § @ ol @7
9 .| 01 e fFw (10%) 50,10,939.00 01.10.2024
g ad ¥ g eIy @ 9 5,01,09,393.00
1 gl ad | o1 g fw (20%) 1,10,24,069.00 01.11.2024
2 . o1 Rwwr farw (10%) §5,12,033.00 01.12.2024
0~
c rﬂﬂ”/ YJ- ! ﬁﬁﬂi‘
/0 “ﬁ‘j{ﬁ‘lia
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3 01 orad few (10%) 56,12,033.00 01.01.2025
4 01 W e (10%) 56,12,033,00 01.02.2025
5 01 wrd e (10%) 55,12,033.00 01.03.2025
6 | . |01 ol Rewa (10%) 55,12,033.00 01.04.2025
7 o1 7 v (10%) 56,12,033.00 01.05.2025
8 01 o e (10%) 55,12,033.00 01.08.2025
01 WY W 30 Ry (@l 3eg @) § @A Pl 4%
s .| o1 @y Reva (10%) 55,12,033.00 01.10.2025
el o & 2 wmRmt a1 AT 5,61,20,333,00
1| e A o1 TR feva (20%) 1,21,26,471.00 01.11.2025
2 01 Rera fvw (10%) 60,63,237.00 01.12.2025
3 01 v e (10%) 60,63,237.00 01.01.2026
4 01 Wl e (10%) " 60,63,237.00 01.02.2026
§ o1 wrd frw (10%) 60,63,237.00 01.03.2026
6 01 aet e (10%) 60,63,237.00 01.04.2026
7 01 wg fhea (10%) 60,63,237.00 01.05.2026
2 01 S fbea (10%) 60,63,237.00 01.06.2026
01 S[TE W 30 RITRR (@l g a1e) § @ P 4%
9 “ 01 araeae fbva  (10%) 60,63,237.00 01.10.2026
Yo ad § Qd SRR @1 AT 6,06,32,367.00
| R Biewy drw awt ¥ 34 iR @1 AT | 26,28,28,807.00

@i werd oty & o @ ¢ g9 W H Sfeeed wrfi
N fedl @1 AT A R BARRT $ AT WPR DI
PR orar dide 0853, ardlE @ Td ©1g HH el W
TR BINNTR § AT ¥ AT SR T 1e @1 g ufd
RrenfieTd @ woil ST |

wIfed &1 WFY TR A | AT O A Sriarel o i
If T SURTUAT TF (Presents) &1 ¥al R ufdawel & 3=
IS PR B Y @A B B fHed BT g ugear
eRT g o @ Wiax | b o, @ 99 W EeN @
R wou wReR a1 faire arer g fAfdse @, gwmor
gy ) S A W aqga B ST bl ©, O™ HISHSINI BT
BT |

I3
Rilkil R SRCE]

. e, wwifaemeil 3R Sl & 6T S R ueeT |gurw fhar o

Pl & : I JeeeR IR Yow I Wiol (TReR) Fawmaet
1963 @ fpdl e a1 39 Uee @ fovl) wifdeT e fasft o
B T PN A7 T RGN UCET WHIG B Fhell & R Ufenyfar
ST BT guia: AT SN O ] Wanll & fob] widew™ I8 © &
Ucel 9AC fhd WM & Yd USER Bl S WA BRA @l
WA o1 & fory e sawr far S|

B et
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UCCTR 39 SURAUA U3 (JoieyM) @ MR W
il b1 Tgel YA R IHET PR gE W, S @
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BT AN @ AR (9 9% 5 ucer 3@ M B Ve B
e wHIE | @) far o) ok S awn § fe wHa T
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Annexure-5

=3 1811 1

UPPCBE

m Uttar Pradesh Pollution Control Board
"&%}!ﬁ’“& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

172245/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2022 Date: 07/01/2023
To,
M/s
NEW PANTHER SECURITY GUARD SERVICE

gata Application Id-
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi, 18964632
312mi,313mi,314mi,GHAZIABAD,201102

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NEW PANTHER SECURITY GUARD SERVICE located at gata
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi,312mi,313mi,314mi,GHAZI A
BAD,201102. subject to the provisions of the Water Act, Air Act and the orders that may be made further
and subject to following terms and conditions :-

1. ThisCCA NEW PANTHER SECURITY GUARD SERVICE granted for the period from 14/12/2022 to
31/12/2026 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 |Sand Mining - 00 Metric Tonnes/Day
2,50,240 Cubic
Meter/Annum

2 (Total Lease 00 Metric Tonnes/Day
Areal?.512 Hectare,

3 |Total Mining Area= |00 Metric Tonnes/Day
8.512 Hectare)

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.8KLD Septic Tank

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
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Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

S No. Air Typeof fuel | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

SNo. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leg

Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 55 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 1011/81-7-2021-09 @I‘II) 016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.This consent isvalid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process /fuel/ Plant machinery failing which consent would be
deemed void.

2.The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 agq



amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.

3.The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 as amended.

4.The Unit should be operated in such away so that there is no adverse impact on public and environment.
5.The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.

6. Unit shall comply with CAQM direction passed time to time.

7.Unit shall comply with CAQM direction no. 66 regarding operation of units during GRAP. 8.Unit shall
comply with the Environmental Clearance dated 10.09.2020 issued to the PP.

9.Unit will follow all the guidelines/conditions regarding NOC issued by the District Magistrate, Ghaziabad
and Mining Department.

10.The unit will have to ensure permission from the UPGWD/CGWA for ground water extraction and it will
be the responsibility of the industry to comply with the various conditions of the permission taken.

11.The unit shall submit the point wise compliance report of the conditions imposed in the CTO issued by
the Board for year 2026 and audited balance sheet for the current year and the details of fees deposited
during last three years within a month otherwise this CTO may be revoked.

12.1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

13.The unit shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.

14.The unit shall abide by all the orders/ directionsissued by Hon’ ble Supreme Court, Hon’ ble High Couirt,
Hon’'ble National Green Tribunal, CAQM, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment issued from time to time.

15.Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.

16.The unit should ensure the operation of the air pollution control system such as water sprinklers etc in
such a manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

17.The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).

18.The unit should be operated in such away so that there is no adverse impact on public and environment.
19.MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.

20.The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and
manoeuvring arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

21.Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(writ)/2016 dated 13.10.2021
of Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a month
time along with the proposal for proposed plantation.

22.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-66 and other direction issued time to time regarding use of cleaner fuel and
any other directions that CAQM gives in this context.

23.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 and 62 regarding DG sets and any other directions that CAQM gives in this contexkq



24.Unit shall operate and maintain/upgrade the;rz;)(ﬂ u@on control device in such manner that emission
should be as per norms prescribed by CAQM.

25.For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
26.Unit shall submit latest stack/ambient air monitoring report from NABL approved laboratory within one
month.

27.Unit shall comply with Environment clearance/permissions obtained for mining from competent
authority.

28. Unit shall comply Environmental Clearance from State Level Environmental Impact Assessment
Authority, U.P. vide letter no. 201/Parya/SEAC/5793/2019 dated 29.09.2021 and letter no.
27/Parya/SEAC/5793/2019 dated 27.05.2021.

CEO
C-1.
Copy to:
Regional Officer, U.P. Pollution Control Board, Ghaziabad.
CEO
C-1.
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1233 A-9

N.C.R.B (T7.d}.ame.afY)
L.LF.-V (Tt a sie wr -v)

FINAL FORM/ REPORT
3t wrd/feard
(Under Section 173 Cr.P.C.)
(v wihan wigar urr 173 & 3r=arfa)
IN THE COURT OF 5,4CJ SD 4 (& =TT )

1. District/Unit (Rrer/zmr): o (wfisie mimare)

P.S. (A1) afRe R Year(at): 2024

FIR No.(%.9.R.g.): 0251 Date(fAT®H): 01/06/2024
2.Final Report / Charge Sheet No.(3iftm faté/amia o @&ar.): 01

3.Date(feAT®): 24/11/2024

4.S.No. Acts(3rfafam) ‘Sections(8TTT)
1 9IEd 1860 379
2 g H QH gt (e @t 4
3 =

T e ——

5 mu&wawﬁa(tr&m? 58 o
6 IR VY UGS (TRER) 72(1)
5.Type of Final Form/Report 3mi4 U
(fmedfadarydr):
6.If FR Unoccurred
(T sifem Raré srafeq):
7.If Charge sheet qe
(afe 3T T R R e




1234

N.C.R.B (TA.41.ame ) -

LLF.-V (Tt 1 s -y

8.Name of 1.0. at the time of charge sheet Mukesh Kumar

(30T o g1fRer s gua S AtdawTe & am):
Rank (4g): Sl (Sub-Inspector) No. (4.):0952492292
9.(a) (%) Name of complainant / informant (Fr&raaat/sfar 23 ama &1 am):
feuTet Thaw
(b)(¥) Father's/Husband's Name (fua/afa @1 919)

10.Details of Properties/Articles/Documents recovered/seized during
investigation and relied upon:

(19 & SR SXHE/Sea TFYT/aeqy/cedTast &1 e Rieg e s=ma mam

&)
S. Property Estimated Police Station From whom/  Disposal
No Description Value  Property where revered
: (inRs.)  RegisterNo.  or seized
(. (FFUTT &1 (aﬁynﬁﬁ (T gy (@l Sed (ﬁmﬁm)
g,) e doceR )  IJUGT WS hi
_________________ = ﬁ” ).
—ﬂﬁPartaculars of accused persons charge-sheeted(anﬂﬂ ua' aﬂ%?»r
%@E}_‘ g ——— e o e
ST ___S_: No.(#.9.): 1 = e S -
 (i)Name & 3 R
Whether verified (3T caTiud 8§7?): &l

(||)Father s Name(ﬁ'mT T :mr) PCak

(iii)Date/ Year of birth (a-:r%ﬁrran‘) 1984
(iv)Sex(feim): geu

(v) Nationality(Tfgadr): Wi
(vi)Passport No.(qrdulé g&a):

Date of Issue(IT &ta & fafd):

Place of Issue(STt &t &I TAT):



%\%. 1235

\

N.C.R.B (T.#}. 3 ft)
LLF.-V (b sifer o v
(vii) Religion (erH):
(viii)Whether SC/ST/OBC

(3, Sid/ary 5 snfvarea R ar):
(ix) Occupation(caaara):
(x)Address (qdr):
S.No. Address Type Address(udr)

(.9.) (a1 &7 g )

AT TR AT e f&EY, moae, S Ry,
1 oW gan TTHIT (RIAYLE MATEE), Je T, Wi

Wwww;‘lﬁ?ﬁﬁrﬁ MO, Tii=eT &,
2 AR uar Wmﬁaﬁzwﬁm&uﬁ)mcﬁﬂw

Whether verified (#7271 acamfta §7): &t
Regular Criminal No. (if known)
Frafia sroreht e (afe s gl):
(xii)Date of arrest(Fruart 6 faf); B
= (xm)Dateﬁ%Feleaseonbaul— — ————

(xiv)Date on—wh:ch forwarded to court e

(FaTaTeT @Y A it fafd):
(xv) Under Acts & Sectlons(al‘fﬂﬁaﬂ Q?I &ITRTY):
S:No———— '
(3.9 Acts(almﬁ'aﬁ) o qutlons(?ml‘t,f)
1 . w12 %1860 1379
, AT EE (e @ At
e 1957 4
; @A g (e @ fafae)
- - fufam 1957 124 —
I U Iu@ie (TRER) Rrgwree,
4 12021 3(1)
g S yesr U (TRgR) Rawrest,
2021 58

6  Swwy Iweh (uRgr) Frammeash, 72(1)
3
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~N.CRB (_H:TLFﬁ.e'ﬂ’{.a“[)
LLL.F.-V (Tehigd STTd i -V)
2021
(xvi) Details of bailers / sureties(sATAfAY &1 &41):
Name (ATH):

Father's/Husband's Name
Occupation (SFaHTI):
Address (UdT):

S.No. Address Type Address(7dT)
(3.9.) (U7 & IHR )

Identification (7gaT): Date of Birth (S=afafd):

UID Number (Z3Mg31 .):
Any Other ID Proof (3= JHTIT T3):

S.No.(#.9.) ID Type (4gaT U¥ &1 9h1Y) ID Number (Jg=T UF q.)
(xvii) Previous convictions with case references
(ATl & weof wiga,uga g3 awn @1 feawu):
(xviii) Status of the accused (3if¥rgm @ Tearfe): gerd grT FHETT
(xix) BrWﬁff_{ime relat -

— (IR = U 2]

ed with accused - - -

~ s o o
[} LGl =G

{(xx Crime=evidence related with accused
(3T & Frat=erd U A °IET ):
S. No.(5.9.): 2
(i)Name ~Tarfe= - S
Whether verified(FaT gcariua §?): &
(ii)Father's Name(rdT &1 T): 3RATHIY

(iii)Date/ Year of birth (s=ARIf2/a): 1994
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A
U
. \\S‘*»\fa

N.C.R.B (7. #t.3me.fl)
I.I.F.-V (Tdhiga strar e -v)

(iv)Sex(Term): qeu
(v) Nationality(TT¥aar): wma
(vi)Passport No.(UTaue geam):
Date of Issue (ST &a &Y fafay):
Place of Issue(SIT &t &1 €ATH):
(vii) Religion (&r):
(viii)Whether SC/ST/OBC

EEENREEEEENRE R RREE U
(ix) Occupation(cgadry): s
(x)Address (Tdr): ‘
S.No. Address Type Address(udT)

(F.5.) (U BT GhTT )

1 o aar IR WS, WA

2 Turfuar _‘ JR UL, WRA

| Regular Criminal No. (if known) JE—

Frafia smxeft d=a1 (afe am g):
(xii)Date of arrest(FRwrart &t fafd):

(xiii)Date of release on-bail R
(SaTa W e & fafd):

(xiv) Date on which forwarded to court

(FaTaTer St w9 & fafd):

(xv) Under Acts & Sections(arfifram ta emwrd):
S.No.
—— (zﬁarmg(mf%ﬁvm) — — Sections(aRIy)

9T E & 1860 1379

5 gH g @i (g a1 Rafawe)
fef=am 1957 4

4 O A E (R )
tafam 1957 21

5
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N.C.R.B (T7.41.ama
LI.F.-v (Q‘cﬁ'r{ﬁmmﬂ’f-v)
, S suati (ThEm) FPrarmTerett
2021 3(1)
IR g IuEiAe (afgr) e,
2 2021 58
g I wed gt (aRgR) Famrered,
2021 72(1)
(xvi) Details of bailers / sureties(SaT{ara} @1 =21):
Name (9TH):

Father's/Husband's Name

Occupation (F99T1a):

Address (TdT):

S.No. Address Type ?—\ddress(tmT)
(.9.) (UdT & YA ) | -
Identification (Ug=T<): Date of Birth (S=afaf):

UID Number (Z3rmgdt &.):
Any Other ID Proof (3r=3 gaTr lﬁ')'

—— S.No.(#.%.) ID Type (Jgd U3 il Number (769719 T3 &.)

ll

(xvii)Previous conwctlons with case'r?ferences
(AT & deo |igd,uge gs a1 & faaw):
(xviii) Status of the accused (3fg® & FEUTR): gfom grr smma

(xm) Brief details of crime related with accused

~ (3 @ wra = ruwry &1 §igw foerr) :

(xx Crime evidence related with accused

(arferge @ wrafara sy &1 W18 ):
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N.C.R.B (Tt o oft)
LLE.-V (Tt sifer aimf -V)
S. No.($.9.): 3
()Name gadi

Whether verified(aar geamfyg 27): &
(iFather's Name(Rar w1 7m). G

(iil)Date/ Year of birth (S=atatdyad): 1984
(iv)Sex(ferm): geu
(v) Nationality(x1faran): i
(Vi)Passport No.(yrgu}é qEYT):

Date of Issue(ard e €Y farfay:

Place of Issue(sT&t &t @1 tarrm):
(vii) Religion (er):
(viii)Whether SC/ST/OBC

(3. ST/ 3 517 sfayarg e a1f):

(ix) Occupation(alam?:r):
(x)Address (ua):

S.No. Address Type Address(ud)
(%.8.) (T 1 v ) ——— — S ——————
—_— ;‘m%‘ e e
1 gAY . I (R eE M), IR R, R
T =R 1T et R, moae , v R
2 wiw o (e M), S R W

Whether verified (Fa1 ¥camiua §2): &t
Regular Criminal No. (if known)

frataa srwredt gean (afe s g):
(xii)Date of arrest(firewrardy & fafay):
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N.C.R.B (Q:T.'Fﬁ.am_a‘
LLF.-V (Tdhighd STd 6 .y
(xiii) Date of release on bail
(swraa wr figrs Y fafa):
(xiv) Date on which forwarded to court
@IRIECEIREERIRRIEIE
(xv) Under Acts & Sections(3ifafam qa emar):
S.No.
(®.9.) Acts(arfafaam) Sections(&TTT)
1 T E 9 1860 379 '
, WA @i (o a1 fafaw) —
arferRam 1957 4 :
5 TH qa @ (e @ fafRae)
arfarfRam 1957 21
A I We U (TgR) Fammee,
2021 3
IR YA ITEHS (TRGR) I,
> 2021 o B 58
g X yeST IuES (URER) Fammee,

L M 72(1) |

——— (xvi)Detailsof bailerstsureties(@umd ey -




%

3

W

/ 1241

N.C.R.B (TH.4t.3me.sft)
LLF.-V (Tt stia wrf -v)
Name (dTH):
Father's/Husband's Name
Occupation (caadT):
Address (TdT):

S.No. Address Type Address(UdT)
($.9.) (TdT H1 UHR )

‘Identification (TgaH): Date of Birth (s=ufat):
UID Number (Z3nsdt &.):
Any Other ID Proof (31 UHTUT UH):

S.No.(.4.) ID Type (JgaT UF &1 ¥ehX) ID Number (TgaT+ U7 4.)
(xvii)Previous convictions with case references
(AT & Fe aigd,uge g3 w1 ferawu):
(xviii) Status of the accused (3Togw i FEafd): gfoe g swa
(xix) Brief details of crime related with accused
(3T @ grafaa e @1 Jidw forer ) :

{xx Crimeevidence related with ac

- S

BN i s R S e D R o  P————eeee—ee

S.No.(Fd.): 4 2 ZEgk—
(i)Name TS |

Whether verified (a1 ScaTiid 8?): &t
(i) Father's Name(TidT @1 5TH): Fcqurel

(iii)Date/ Year of birth (S=afaid/ad): 1989
(iv)Sex(feim): geu I o
(v) Nationality (TTTBaaT): WIRd
(vi)Passport No.(UTHUuIE §&gT):
Date of Issue(Td & Hr-fafdy: = i
Place of Issue(SITd &t @1 TUTH):
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N.C.R.B (T7.4T.ama,
1LLLF.-V (Thtee e i .y

(vii) Religion (er):
Whether SC/ST/OBC
(w”)(aqg arfaarg. &= sifasara fee af):
(ix) Occupation(cTa{1):
(x)Address (udT):
S.No. Address Type Address(udr)
(.9.) (UAT HT UHIT )

T 1 AT i @Y, moae, 2ifae f&d,

1 oW uar IO (HiAeRE MSaTene), Oy, TR
| Wﬁw;’lﬁwﬁé,maﬁ,@ﬁwﬁﬁ.
2 Tyl Oar TTHIT (SR MISATENE), IR Te9T, IR

Whether verified (a1 gcamiya §?):  gf
Regular Criminal No. (if known)

Frafa sreft s (afe s 8)):

(xii)Date of arrest(fiwrard) Y ffY):
i) Dateﬂﬂreleas&onhall | e e

(xiv) Date on whlch forwarded to court e

(FaTaTerT @Y A i fafd):
(xv) Under Acts & Sectlons(ﬂfﬂ'ﬁw Q?I TR
S No-—=———- _ = e
(.9.) Acts(aﬁaﬁm - Sections(%ﬂ'(r(?)
1 a1g g 1860 379
, @A @ (g a1 fafaw)
Ftetan 1957 4
, UHTE @ (faarg a1 fafam)
iuf4am 1957 21 |
, T ueer Iuatas (uRgR) Rawmeh,
2021 3(1)
5 ST Juahie (afkgr) e,
2021 58
6 Imuey wah (uRgr) Ramaed,  72(1)
10

e P
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N.C.R.B (v} ame ft)
LLF.-V (Tdhiga sie e -v)
2021
(xvi) Details of bailers / sureties(saTfarat &1 s2t):
Name (ATH):

Father's/Husband's Name

Occupation (caagTA):

Address (TdT):

S.No. Address Type - Address(UdT)
($.9.) (UTT &HT UHR )

Identification (Tg=TH): Date of Birth (S=afafd):

UID Number (3mgst &.):
Any Other ID Proof (3= YHTUI U7):

S.No.(#%.9.) ID Type (U9 UF &1 YhR) ID Number (TgdTH U7 ¥.)
(xvii)Previous convictions with case references

(ATt & wef afgd,uge g ww o ferawm):
(xviii) Status of the accused (3o gm @I FEf): gﬁ'ﬂ FANACLICT

{mx) Brlef detalls of cnm&relatedwﬁml—

(xx Crime evidence related with acc:—'ué'ed3'-f'-

(3rT9gh & FreIf=Ard SUTE T W& ):

12.Particulars of accused persons - not charge sheeted(suspect)
(g uF griee T-fng mu(Eiery) sitegmi- @ fereun):

13. Particulars of witnesses to be examined(Jgam® fhy

SR gt MeTgt @1 fereR): =
S. Name/ Father's/ Date/ Occupat Address Type of
No MobhNo Husband's Year ion evidence to
name of be tendered
_ birth
(. (=ml (ayufa e (S (@Zgam) (wan) { fpy 9
d.) Hlo o) am)  fafy LT B
_ _ ;ani) . W@R)
s maﬁm uar: &t ergure
11 1979 T | AT fSreprarerpat
8700063290 | (s i) 3T
W, WA
1

T W g
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N.C.R.B (T7.T.3mah,
LLF.-V (Tehiga sTTd & -v)

Forrf} weT: A @t
T RITRT |, TATHOT
(@wfepre miSaTEng) 3T
T T _
e var: misarEre 21T
At Y e 2
200 215 f@ﬁmﬁw} %ﬁ?’%’:’r o
2 Mg | w@w;m‘mmmm@
2 Ré sae e
Eapicifcate e
TSTETE), I Ter, W1 s
FTHT TaT: AT ST .
& miSgmare e
EOﬁOS’?J%ST R oo (wfene
no. | miSaTeTe), 3R UL, IR .
e gg;gzzgz I _ i WRW gﬁm Ry, TR qrdt

16. Brief facts of the case (ATH® @ "afda digw d2a):
ST, ....0veencee o it ) qeheaT Y AU Maw g orEuTe T TEra
agdter st moaTe M:No. 8700063290-F1-FgA< & 3MEIR T JTAT-aAr1 MOSTE T
qO3A0FO 251/2024 °rT 379 el 7 4/21 @F wd gfle (Rew g [faa)
afifam | 3(1)/58/72(1) I0%0 ITER (URER) Rgweel, 2021 S9M 3T &
fireg doiid g T gt 300 Ht qYE &% | 30M0 grr fademT TE0 A
Fufea &t mdt | SR faREaT arél gHeHT & HIT 3D 3 T T T T BT
ﬁi’raw%mnm|ﬁﬁumgﬂmmﬁmﬁnﬁﬁxﬁzﬁaaﬁa%rﬁ0w

| @ SUEE U0 U S 9 (6 Tl qeheHl T § sfvgmr fafts g3
aﬁnuwzrﬁaﬁwmw@mﬁmwamawvmm
ﬁa@m-mﬂwﬁﬁmﬁamomwammﬂﬁarml _ammamﬁ
W@ﬁﬂlaﬁ%ﬂwﬁﬁﬁammaiwmlﬁ%ﬁﬁm

12



1245

N.C.R.B (u.4t.3me )
LLF .-V (Tehigset sier et -V)

ST B ARG U 41 2y Y 4l & e B FQ Afew Auller Fw w
T ST it R T | v AR & E I o ST 6 SR W GHCAT
IR B FET gk g3 A8 Frardt e wErd o g i moare qan
AT TN Q3 FeauTe faredt orrT QYT R MORITE, &1 AT Yehrer # 3T
| WG TR  TAA JUKH Bl e umr 417 gy i et & s P
@ﬁﬁﬂmﬁﬁmm'nmmﬂﬂﬁﬁummm%&nﬁlwmﬁ
mmﬁmﬁmma@.mw,ﬁ&&mmm,amm
wm@%aﬁw1,W@Wﬂﬁmﬁmmﬂmaﬁiﬁ%m0m.
2.%@msrﬁmwmm@mﬁmw3.mgﬂ
Py T TR AT A e Mo 3 4. TR [ FeguTel {1
waﬁﬁﬁﬁmoam%ﬁmaﬁmmwgﬂﬁﬁameqa@ﬁw
R g ) sfdfaw ,  3(1)58/72(1) 3090 Jret (aRer) FaumeeE,
2021aﬂmq-shw%a%la@giﬁlmmm,-zﬁﬁ?,s.aa'cﬂ'(,d..ﬂ@mmaﬂ
T TR ST I YR GRT 379 W @ 4/21 @F wd @ (R @
Ry afdfm |, 3(1)/58/72(1) 3050 @RS (TRER) Przmreet, 2021 # #10
=raTera i ST & | A0 =g § feee g i doTel TRATER 3fad &8 & &fsd
wﬁaﬁmaﬁﬁéﬂmmmﬁwﬁm?

13



1246

N.C.R.B (u?ﬂﬂ ILafh)
LLF.-V (qdiga sTTe G -V)
Date(f&AT):

17.Refer Notice served  gf
(ST e Mfew):
(Acknowledgement to be placed)(lﬂa?ﬁ Feeft #):

18.Despatched on(dwu &t fafd): 23/11/2024

19.No. of enclosures(d@u®! &t w&aT): 2

20.List of enclosures : As annexed (§cud) &I F):
IIF1.pdf, 1IF2.pdf

21. Name and address of the accused, who have not been challaned,

whether caught or not: (T8 3R wdT TR , it AT AT 6 d 7Y 3'5”3
U Y gl AT AGT UHS T gh):
21%.Suspected accused name, address and age / Gieeer Ty &1 4,
AT 3T 3y
21€.The absconding accused name, address and age / B T8I & ATH
U 31 317 :

22. Names and addresses of the accused, who have been challaned

(vl S A ud S e —

22%.Na ame, address anaage of the accused on ball T
(SHT=IE AT STt WereTdh U< SrTgh T ATH,UaT 3T 3) e

22@.Mafarur accused name, address and age /AHRATHH BT 419 , Tl
3R Ay

o 23.Case property (including weapons) with details of where and when they
were recovered and the details of recovering officer and also whether

they were sent to-the magistrate or not.(ATe (gIdaR afgad ) sit urd M2 g
=@ g % 917 6 @l 3 g yssT 11 3R e uwmet iR ag aieede &

uTE WHAT AT AT AN
| 24. Result of trial (e @1 ufworm) : | .
~ 25.Complete Punishment (g0f @<1T0) :

25%.Date (&1 ) :
2549.Place (€471 ) :
257.Punishment (8917 :

14



.

Forwarded by Officer in charge

(ol artdraTd g anifa)
Name (9T8): THANA INCHARGE TRONICA
Rank (12): $11¥ub-Inspector)

PNO/CUG No.

. 9454408

1247

N.C.R.B (T=.d%}.ame.qft)
LLF.-V (Thigpa sfTer w1 -v)

Signature of Investigating Officer submitting

final report/charge sheet

(3ifm Pra¥é/3mara o3 Zraw w03 are wfa afdwrd

& gEaTyT )
Name (-1T/): Mukesh Kumar

Rank (72): Sl (Sub-Inspector)
PNO/CUG No
o et & 0952492292

g ——

15



1248 A-10

N.C.R.B (T=.d}.3m 1)
LLF.-V (Thtg sita wr -v)

FINAL FORM/ REPORT
3ifam wrd/fare
(Under Section 193 B.N.S.S.)
(&mr 193 ft U= g g ¥ 3r=arfa)
IN THE COURT OF : ACJ SD 4 (& =amameia )

1. District/Unit (Rar/gard): amfior (wiee miSrarene)
P.S. (a1=1): e fad . Year(ad): 2024
FIR No.(v.g.R.9.): 0622 Date(feTa): 17/12/2024
2.Final Report / Charge Sheet No.(3ifam featé/amatu o7 g&ar.): 02
3.Date(feATH): 10/04/2025
4.S.No. Acts(arfafeam) Sections(&TTU)
1 9RAT =a1g §igar (7t TE),  303(2)
2  gH g gl (e @ 4

3 @M yg @Fd (e @ 21 N ———
————5.Type of EinaLEorm/Repart= === ===

' (3T BT/ RaE @1 waR):
6.If FR Unoccurred
(afe sifaw feaid srafeq):

7.1f Charge sheet B L
(afe ey g7 griE« fam):



1249

N.C.R.B (u=.d}.am.afh)
LLF.-V (Tdhtga sira &TH -V)

8.Name of I.0. at the time of charge sheet Pankaj Kumar

(3MY uF 1R e wwa wita rfAwrd w1 am):
Rank (4c): SI (Sub-Inspector) No. (9.):

9.(a) () Name of complainant / informant (fesraamaf/zRar 23 arat &1 41):
HRY I
(b)(¥) Father's/Husband's Name (Rya1/afa &1 amm)

10.Details of Properties/Articles/Documents recovered/seized during
investigation and relied upon:

(STTar & QR aRTe/Sed wruRi/aed/eedras &1 fawn Ry amam semar man

g):
S. Property Estimated Police Station From whom/ Disposal
No Description  Value Property where revered

(inRs.)  Register No. or seized

—— —M.Particulars of accused persons charge-sheeted(mﬁtr LE| E.T'fé?vr aﬁmﬁr
e AE (20 0 | — —

o —

S.No.(h.9.): 1

Fo e

(i)Name THY =
Whether verified(FaT acariia §7?): gf
(ii)Father's Name(ﬁﬁ"r BT ATH): rErszr Er-'c:

(iii)Date/ Year of birth (S=afafd/ef): 1990
(iv) Sex(fef): gew
(v) Nationality(af®aar); wra
(vi)Passport No.(dTguE ge&ar):
Date of Issue (ST &= &Y fafay):
Place of Issue(JT¢ ¢ @1 €ATH):




1250

N.C.R.B (T=.#.3me.df)
LLF.-V (qhtepa sifer wrf -v)

(vii) Religion (&H):
(viii)\Whether SC/ST/OBC
(3. S/ 5 siTfa/3ra e arf):
(ix) Occupation(caag1Y):
(x)Address (9dT):
S.No. Address Type Address(u<T)

(.9.) (UdT T UhR)
TTH U= AT e |, e wimo misamene

1 gadEE uar et R&&Y, omitor (wiAste misameTe), 3W
| yeer, R
TTH GG AT ST f@rﬁmﬁ’mmﬁmm
2 TurRfuar %ﬁwﬁﬂ T (HARe mSaTeTe), 3T
e, VR

g

Whether verified (&7 geaia 87): &
Regular Criminal No. (if known)

Tt sruRTeft dEar (afe A gl):
(xii)Date of arrest(TRwraT &t fafd):
(x:u)DateﬂHeIease onbail — — i__‘ —
—{ S e iaczis SRR = ===
(xiv)Date on whlch forwarded to court =
(FaTaTerg Y A4 &t fafd):
(xv) Under Acts & Sectaons(srfﬁl‘ﬁmn Ud &Ta):
S.No- =
(.9.) Acts(arfaﬁ?m ) Sect;ons(EIITrQ')
1. wrdig =arg 4fgan (&t g3 TE), 2023 303(2)
” g Ud @i (ferrg &t fafaame) 1
afefraw 1957 4
3 gM Ud @ (e & )
Flafraw 1957 21 —

(xvi) Details of bailers / sureties(STATATIAT &1 sAI):



1251

N.C.R.B (T.41.3m.fl)
LI.F.-V (vt sifar o -v)

Name (a17):
Father's/Husband's Name
Occupation (=TagTa):
Address (gar):

S.No. Address Type

Address(uar)
($.9.) (a1 &1 v )

Identification (vgarT): Date of Birth (Sr=atafa):

UID Number (gamgd} «.):
Any Other ID Proof (3= yaur u7):

S.No.(%.9.) D Type (g U &1 YHT) ID Number (48914 U7 &.)
(xvii)Previous convictions with case references
(m%mﬁﬁa,%ﬁﬁwwﬁmﬂ
(xviii) Status of the accused (i &t feafdy): oo g s

(xix) Brief details of crime related with accused
(3T & wrarf=ra arawrer ot wTam fraor ):

(xx Crime evidence related with accused —

— I 1% p g i y e g _l_! -

et ea et ol _m‘c’l‘_w_m&g_ Frn e — —

12.Particulars of accused persons - not charge sheeted(suspect)
(3T Uz a1 7 fhg Tq(ETeTE)TRRY @t e

S. No.(5.9.): 1

(i) Name-SI0F0=0 &g =TeTeh 7 J Ul 31T Whether verified - 3!
(ATH): (Fa1 gearhia §72):

(ii) Father's/Husband's Name -

(iii) Date/Year of birth(I=ufatfa/ad): 0

(iv) Sex (fefm): geu

(v) Nationality (T8tadrn): wRd

(vi) Passport No.(uTaul¢ 4.);

Date of Issue (T8 &t & fafd):
Place of Issue(JT< &t dT €ATH):



\

(g

——[xii Status of the accused (suspect) — —FIRGaR 81

1252

N.C.R.B (u.4t.ame.qff)
LLF.-V (Thtga st o .y

(vii) Religion (er):

(viii)Whether SCIST/OBC (ar.amf/ara.
STt/ s anf) aﬁ' "

(ix) Occupation

(x) Address(udr):

S.Nq. Address Type (Tdr Address(udr)
($.9.) T UHR )

1 . 3191, urs:ﬁj (BRI MmETRE), 39 v, wre

g Lot (BHe MSmETe), IR 29, wRd

Whether verified(FaT geamiig %?): L
(xi) Suspicion approved gl

(Heg srgttea):

(it (gicre) i ey ———

(xiii)Under Acts & Sections(3rfeifyam ua arTd);
(xiv)Any Special remarks including reasons for not charge sheeting
(AT ST 7 It & RO Ghgd HYS Ay
¥ feh): TAT S § | e

S. No.(%.9.): 2

(i) Name I AT TTelt aATgH TTeleh A9 & YaT Whether verified 78!
(AT]): 31T (a1 FegTivd 82):

(ii) Father's/Husband's Name

(ifi) Date/Year of birth(s=ufafa/ad): 0




2 Eadftuar

1253

~_ NCRB (T.8L3am.ah)
LLF.-V ( ST T V)

(iv) Sex (fefm): gew

(v) Nationality (Tr¥irar): wRd

(vi) Passport No.(ardulé §.):
Date of Issue (T8 & Y faf?y):
Place of Issue(STl &3 &1 T2 ):;

(vii) Religion (&r¥):

(viii)Whether SCIST/OBC (3rgsfa/ary.
ST/ e arf):

(ix) Occupation —

(x) Address(dT):

S.No. Address Type (udT gAddress(U?lT)
(sh.4.) ST gHIR)

1 A9 gar

- 3T, T (R MISATETe), FOR T, S

—Whether verified (@

i:_""""__"_'_ ﬁ ; - = : _ == e
(xi) Suspicion approved 78I _ "
(63 3rqwifea):
(xii Status of the accused (suspect)~— TR g}
(T (") & Feaf):
(xiii)Under Acts & Sections(arfaifsam ta arTd):
(xiv)Any Special remarks including reasons for not charge sheeting

(IMTNTTF ST 7 FT & HIT Figd DI QAW
J¥Yfh): AT S & |

13. Particulars of witnesses to be examined(JgdT® fFy
TR aTet margt @1 fereo):



NS

N.C.R.B (77.#.3me.+ft)
LLF.-V (Thger wifar wmif .v)
S. Name/ Father's/ Date/ (o] t
No Mob No Husband's Year clt(:)l:‘pa Address evg::czfto
: name of be tendered
. (" (Rl & (gigh (cagara)
. . » m
) woHo) am) Y e (gﬂﬁ ;ﬁ
. fa) Th)

S g / mfarare)
. I T, ST
! 8887534809 1994

3070 v raich oo (fsite

2 PR | ; TTIATENE), I W2, 9T ST gt
8433176128 wUTd et o g

B0 mMoaTe, e e,

i (@fse M),

B I S IR WA AR _'

14.1f FR is false (F.R. false), indicate action taken or proposed to be taken

u/s 182/211 1.P.C / 217/248 B.IN.S : -

T gt 1 7 Sror AT ST it feere):

15.Result of Laboratory analysis .(mfmmm & Ry mmu Rrdwor @ afvorm):

16. Brief facts of the case (AT @ aidd dfga aza):
fmm off qheA SWE. Ak @R SEHel (@F Afge) M /1030
8887534809 FI oifdd dgat & MR W EATH 17.12.24 A FOI0H0 622/24 &M
303(2) SUATE @ 4/21 @F T& @ (e vd e ) afefaw 1957 @ 1.
S0BI00 aTEA =TT AW & TAT ST 2.¢FR HA Tedl g ITerdh A1 o Tell T
3 3927 7 el ARA@ H0 MBNBEBDYZLNJ0327 T =Toidh Thal I3 Ao it
31oH TEER 35 Foree, oA It TR gEaTST AT I Agied 3 At S0F0 & qIG
7% | 527 30F0 g AT Judh 3 AHG 29T A el TH0F0 HR10AMOBS9 a1
T oo ey [ T T 39 35 A 0 T et o Qe R R0 misame
& faree arid gma 303(2) sfgAug a 4/21 @F g @l (e e g )
SR 1957 & 3y U feAidh 13/02/2025 i e e Skt faam 1T e |




1255

N.C.R.B (T.&.3meaf)
1I.F.-V (Tehtepa SITe BT -V)

HECHT I & 3 qh Y ) vadt gemedt a gaft & ggars we & are o
qeHT 0 & grafa F0H0M0 aTET Ared ATH UAT ST a SF 7Y el
aTE TTeIh ATH UAT AT 1 Fgl P UAT gt 7 T ¢ | §gr 300 gRT F0F0R0
aTE AT ATH UAT AT @ Sl WU el & aATge AT ATH UAT 3T i Ao &
arefe uaTg fhd ST g & | AT Iueh Ikl gug & Al 3 | SaTe Afrerd @
A udia 78 gt § | SOM0R0 agA =TeTh A1 UAT AT T 2F AT 2hedl & aATg
eI W T T i ToT1 TARE G et Tt g fereremm aam &t et 2 |

17.Refer Notice served & Date(feT):
(S fpu Nfew):
(Acknowledgement to be placed)(uTerdt eeft #%):
18.Despatched on(3wur &t faf2): 10/04/2025

19.No. of enclosures (Tt &t gear):
20.List of enclosures : As annexed (GeaT &t gh):

21. Name and address of the accused, who have not been challaned,
whether caught or not: (T4 3IR a1 JTWYH , Y AT g1 vt Q0 B|amR

~21%.Suspected Léﬁmméﬁd‘f&g&rﬁ?%ﬁqﬁl T

Udr IR My

214.The absconding accused name, address and age / &R JIT¥gH &7 a0

22. Names and addré;;é_s_b?t_ﬁé_aéas;ed, who Have been challan:ed
(arforgai & A ud et arer fovar mar Y)
22%.Name, address and age of the accused on bail
(STHTHA AT STl Fererdh 0T AT &1 AT, 7T 3T 3ry) -
224.Mafarur accused name, address and age /HERRATNYH HT TH , TaT
A A1y : : —

23.Case property (including weapons) with details of where and when they
were recovered and the details of recovering officer and also whether
they were sent to the magistrate or not.(#Te (§f2aR afgd ) st vt M2 @
59 forereur & w19 & gl 3 v yansT T SR R wensT o ag nlede &
UTg AT 77T 4T AgH)

8



1256

N.C.R.B (T.4%.3m.4ft)
LI.F.-V (uehtea siTer & -V)

24. Result of trial (q&HeR &1 ufvorm)
25. Complete Punishment (quf g=10) :
25% Date (feA7® ) :
259 Place (¥919 ) :
257.Punishment (897) :

Signature of Investigating Officer submitting

Forwarded by Officer in charge final report/charge sheet
(wwrd et g afa) (3ifam Poavé/amary ux grae & aret g AfdwTe
Name (7T%): THANA INCHARGE TRONICA & GE&dT&T)
Rank (Ug): §”§ub~lnspector) Name (A™): Pankaj Kumar
PNO/CUG No. Rank (4¢): Sl (Sub-Inspector)
9454405104
dro= g @ PNO/CUG No.
drua3n/drgsh 9:
9

g —— 5 ————— A e i el e Y



1257 A-11

N.C.R.B (TA.d}.3me )
LLF.-V (T sifer wr -V)

FINAL FORM/ REPORT
it wrf/fraré

(Under Section 193 B.N.S.S.)
(& 193 &Y ua va v & sr=arfa)

IN THE COURT OF : ACJ SD 04 GZB (& =amam=a #)

1, DistrictlUnil' (Narz®Ts): mmitor (shrae mamene)
P.S. (am): e A& Year(ard): 2025

FIR No.(7.§.i.4.): 0016 Date(feT): 11/01/2025
2.Final Report / Charge Sheet No.(3ifam featé/amtia ux g=ar.): 01
3. Date(feHT®): 25/02/2025
4.S.No. Acts(3riafaam) Sections(&TTTU)
1 9Rd =g glger (@ e),  303(2)
2 g Ud @A ([aarg &1 4
3 &M ud @ (foere a 21 | ==

S.TypeofFinal FormiReport—=mugy-— . =~ — — ——

!!r

(31T /T a1 yaR):
6.If FR Unoccurred
(afe sifaw feaid sratfeq):
7./fChargesheet = Hd o B
(gfe 3y gz erfEe fhar): -

| R Rl R |

S TR - ———— 2 I P r B T A &



1258

N.C.R.B (g=.d}.ame &)
II.F.-V (qdhigpe ST wrd V)

8.Name of 1.0. at the time of charge sheet THANA INCHARGE
(30T uF T #ed gwa g Afdatd) &1 9m): TRONICA CITY

Rank (Ug): Sl (Sub-Inspector) No. (¥.):9454405104
9.(a) (®) Name of complainant / informant (far@Taamaf/zfRar 23 ara @1 ATH):
o wirew TS
(b)(®) Father's/Husband's Name (foam/afa &1 amw) :

10.Details of Properties/Articles/Documents recovered/seized during
investigation and relied upon:

(STa & SR axme/sea grutd/aeq/eedaras & e =g ameme =2t M

gl):
S. Property Estimated Police Station From whom/ Disposal
No Description Value Property where revered

(in Rs.) Register No. or seized
(. (Grufd &1 (AgATAG  (aTaT grafa (wgi/iead stead (e
q.) foa) e AEET ) YT SR Hi
(€.H)) )

11.Particulars of accused- persons charge-sheeted(arr{:]'tr LE| a‘l"l:@m'—@ﬁ‘rgﬁ
e hT %ERTII—F . = — _ : —

~ S.No.(E): 1 : : S =

()Name wm@am e
Whether verified (a1 Gca1ida g?): gl

(ii)Father's Name(ﬁl’ﬁT Gal =rm) & ﬁrg

(iii)Date/ Year of birth (a—qﬁﬁm‘) 1998
(iv)Sex(Teim): geu -
(v) Nationality(TTTadT): WRa
(vi)Passport No.(aTqulé g&ar):

Date of Issue(ST¢l & @i fafd):

Place of Issue(ST& & &1 €ATA):



1259

N.C.R.B (7.t ameafh)
L.LF.-V (Thid Sie wrH -V)

(vii) Religion (&r¥):
(viii)Whether SC/ST/OBC
ERENREERE IR RN EREG T
(ix) Occupation(csaadTa):
(x) Address (udT):
S.No. Address Type Address(UdT)
(3.9.) (UdT ST 9 )

=g Ut Freret R feett | et Ry, omftor

1 FARE T (B MG, I W4T, AR
<ivgr Tt e T R , 2 R, e
2 Tl uar (PRE MATETE), I 9L, HRd

Whether verified (Fa71 gcamiya §7): &
Regular Criminal No. (if known)

Frafia sroeht gear (afe s 8):
(xii)Date of arrest(FRwrarer $i ff):
— {(xiiiyDate-of release-on bail T S S —

(xiv)Date on which forwarded to court e

(FaTaTerT &t AW & fatd):

(xv) Under Acts & Sectlons(mﬁrﬁ'&'ﬁ qe EIT{TI;T)
S:No. - s —
(.9.) Acts(aﬁzﬁw ) B Sectlons(EIT’(TQ)
1 vt = e (& T ), 2023 1303(2)
, EATEERE (ﬁwmﬁrﬁﬁzm:r) |
w1957 4
3 g Ud @i+ (e &1 faf=amE)
Fiutan-1957 | oy S

(xvi) Details of bailers / sureties(SATATIAT &1 &):



1260

CRB(RFHﬁaIREﬁ)

nF-vm?ﬁ?HW

Name (qTR):

Father's/Husband's Name

Occupation (zzggra):

Address (udr):

S.No. Address Type Address(UdT)
(P.9.) (UaT & uBHR)

Identification (YgaT¥): Date of Birth (F=wufafa):
UID Number (3} &.):

Any Other ID Proof (3r=a w0y g7):

S.No.(#.9.) ID Type (YgaT= U7 &1 W) ID Number (UgaTa U7 4.)
(xvii)Previous convictions with case references

(FTHe & HeH afgd,uga g awi &1 fyawm):
(xviii) Status of the accused (3f¥rgm &t feaf): gfera gr smma

(xix) Brief details of crime related with accused

(3o @ rart=era sraary &1 i3 Rero ) :

xx Cnme evidence related with accused '—__“—_‘___

12.Particulars of accused persons - not charg&sheeted(suspect)

(T o T 7 Ry (st sttt @t frem):
13. Particulars of witnesses to be examined(Jgd® fhy

aﬁaﬁn&@wﬁmw} o
S. Name/ Father's/ Date/ Occupat Address Type of
No Mob No Husband's Year ion evidence to
name of be tendered
birth
@.  (@m (REyef s (G0 (gaar) () ( fvg s
g.) H#loHo) am)  fafy 1&g &1
Jad) UHR)
- SR AT xm alﬁtmggk - —
meaEre,, (
ot gy
1 aﬂaﬁ 1985 m);;" ‘%" ““ﬁa Rt
8887534809 B uTIﬂUl (iﬁﬁ#gﬂz
. SaTae), 3o 52 MR

..V)

I



1261

N.C.R.B (T=1.#t.3m.sf)
||F-V(Q’:ﬁ':ﬁ|’matm—;f_v)

adaT AT amar ZifFw
30M0 wowa (wfrere miamETe), 3T
21 : w9, A
7505362769 worreft tﬁf;é‘r w oy IR
zﬁfﬁ%ﬁ? mfstarane), 3
uﬁsr WA
et . 27 T
R e R oo
gT 1526 g’ﬁg}a miaTeTe), I
e 3 HElear g /o 9 TRA
g 7558560784 o e uﬂ%ﬁ s:ura]TTﬂz;rTﬁw sy TR FEA st
(Hfirsie M) I
.81, T
A T Feiaee 304
L
( ), ST
\ m? a i et aga
9801450156 mﬂ;;a wzzw ;msm

= el | e 3 T =
%y ' o o 304 aoE, o
9690326979 Ff TR AR (BREC
_ miSRITETe), 3T e AT
i "—"'-m%a#m:rumzsfz;ﬁ o=
- TR ATR (FAE
M0 1223 G
6 feAaga | _ wrﬂ’tum-)’:if: “?réw Tee st a1gd
7817868553 5 s e (R '
| IECICIMEAN u%:snrr(a
s
N AR, A (
— B0 12819EY - T R AT _
7RI Ielnﬂ&aa?smﬁr a@aﬁm‘l{a
9456972952 | 3 AT A (@R
mifsraene), F e, 9 |




1262

N.C.R.B (.43
LLF.-V (Tt ST G -v)
mmlmwr |
e ét it (e
Remamm | ST, 7 591, Tt I=g TETg
7290844243 RIRIRCI ety
gt Ry amfor (e
MiRTaTeE), F0 weor, Wi
AR TAT: T e
et R& amfor (iR
g W el TRATENE), Fe .91 977t
9911074737 ) cardt aaT. 7 aergy e
e & i (wfrere
misHaTEne), 3o we e
4 UaT. 7T &R,
g &Y, mfor (s
mg%asx?-ﬁ I | TTATETE), 3 w9 9
9911074737 -

A U W ey, 0 e

i Rt ol (@fse

_ TTIATEE), R 021,37

14.If FR is false (F.R. false), indicate action taken or proposed to be taken
u/s 182/211 I.P.C / 217/248 B.N.S :

(afe srf=m R g8t & oY vz, 6t arar 1827214 12171248 i i 7w %
= r=atta &t 7€ e wearfaa sriaTs o7 e )2
e — —15.Result of Laboratory analysis-{issn LA -FFT 70 fy g
16. Brief facts of the case (WTa. @ Gsifard wfaw qea): =
g ot R g ot drw aqid) @ T @ ittt miSarere o
(HMO MAITETE, ) Y TgR F MR |/ AT &1 W et 11/01/25 @ 50310 70
16/25 T 303(2)fTTw T 4/21 @H g = Hw(RwE ) sfdfam 1957 _
T 01mﬁ%mmﬁfﬁﬁ’ﬁﬁzﬁraﬁmm%'wan@m%
ferererm 71 3070 widg e g | wmﬁmmﬁmm
HIAATG! S A1), a OG0T et T2et S Seiidle; g & iy q1e The &
AT AT et IH Hitel 27 a1 A YwIA ¥ ATAT Y AN AP ... b
A O3 4t sam g Frardt e Sge 18 axae TR e 3w Bha 27 af ¥
s TaEg tT303(2)duATATE g 4/21 @ o G e (R o Rif) sftfrm deres
wﬁa@ﬁaﬁatmzaﬁwuﬁvﬁmM%ﬁwmaos(z)zﬂmma
4121 @M g T (R g Rt s dieree ¥ s st smiw o3 @0
~aTaTera e fsar et § e oft & Fee & R we dere s sifiigs s
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Y _ N.C.R.B (T=.4t.3me.4ft)
L.LF.-V (Thiepd SITa & -V)

&I It 2ve @ SU3T e H Fur Y | anifAw
by HUT HY | feremT TR 3T ange @ At &

17.Refer Notice served gl Date(feAT):
(S Ry few):
(Acknowledgement to be placed)(utardt Aceft @Y):
18.Despatched on(Rwur &Y fafd): 25/02/2025

19.No. of enclosures (& Hi dea):
20.List of enclosures : As annexed (Gerae! Y g=f):

21. Name and address of the accused, who have not been challaned,

whether caught or not: (7T 3R TaT FfHYH , ST FTATA Fg1 (62 7TC J=TR
Ushs Y gl IT g1 Uhs T gl):
21%.Suspected accused name, address and age / Gfeee rfergsd &1 ATH
UdT 3R 3 :
214@.The absconding accused name, address and age / 1T aﬁflqrﬁ &1 ATH
ORI ———

- *—ﬂﬁms—of the accused. who favebeenctaaned—
(arfergl & A ud s arerd fharmarg) .
22%.Name, address and age of the accused on bail
(awmﬁmqﬁﬁgaﬂ%utaﬁqrﬁmm,mamamy:
22@.Mafarur-accused name, address and age /AHESIWH HT ATH , TdT
3R 3Ty
23.Case property (including weapons) with details of where and when they
were recovered and the details of recovering officer and also whether

they were sent to the magistrate or not.(dTel (g3 @fgd ) Y urd nﬁs’r
sﬂﬁarw%maﬁﬁmaﬂ?mmwaﬁiﬁmﬁmaﬂwagnﬁﬂiz

T HAT AT AT ARI) ——
24. Result of trial (FacH &1 ufvorm) :
25. Complete Punishment (7uf @<1T0)
25%.Date (f&AT® ) :

259.Place (919 ) :
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257.Punishment (8971 ) :

Forwarded by Officer in charge
(9T) St gRT anifa)

Name (719): THANA INCHARGE TRONICA
Rank (Ug): §FT¥uh—lnspect0r]
PNO/CUG No.

9454405104
droaat/adfigsh «:

N.C.R.B (ga.dt.ameafh)
LLF.-V (qehie siTer e -V)

Signature of Investigating Officer submitting
final report/charge sheet .

(3ifem R/ amity o3 eraw we ara st aAfdeTd
& gEATE )

Name (7T): THANA INCHARGE TRONICA

Rank (1g): §”§ub Inspector)
PNO/CUG No.
st a: 9454405104

|
1



